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{Mr. Deputy-Speaker]

to complete the sum necessarv to defray 
the charges which will come in course of 
paysrent during the year ending the 31st 
day of March, 1973, in respcct of ‘Other 
Capital Outley of the Ministry of Steel 
and Mines'.*’

15.48 hr*.

Min ist r y  o r  Petroleum  a n d  
Chem icals .

MR. DEPUTY SPEAKER : The 
Home wiil no#  take up discussion and 
voting on Demand Nos. 66 and 125 relating 
to  the Ministry o( Petroleum and Chemicals 
for which 4 hours have been allotted.

Hon. Members present in the House who 
are desirous of moving their cut motions 
may send dips to the Table within 15 minutes 
indicating the sem i numbers of (he cut 
motions they would like to mcve.

DEMAND NO. 66 : M1NISTERY OF 
PETROLEUM AND CHEMICALS

MR. DEPUTY SPEAKER : Motion 
moved :

“ That a sum not exceeding Rs. 
$4,73,000 be granted to the President 
I f  complete the sum necessary to defray 
the charges which will come in course 
of payment during the year e-ding the 
31st 4W of March, 1973, in respect of 
‘Ministry o f  Petroleum and Chemicals.”

DEMAND NO. 125 : CAPITAL OUTLAY 
OF THE MINISTRY OF PETROLtUM 

AND CHEMICALS

MR. DEPUTY SPEAK** : Motion 
moved.

“ That a sum not exceeding Rs. 69,
12,61,000 DC granted to the President 
to complete the sum necessary to  defray 
the charges which will come fa course 
o f payment during the year ending the 
31st d a y  o f March, 1973, in respect o f  
Capital Outlay o f the Ministry o f  Petro
leum and Chemicals.”

15.48 tars.

[SHRI K. N. TIWARY in the Chair.)

SHRI D1NEN BHATTACHARYYA
(Serampore) : Mr. Chtirman, Sir, this
Ministry deals with very vital sectors of our 
economy. The saddest commentary that I 
want to make is that the foreign monopolies 
have had the strongest grip on these pro
ducts, that is, petroleum and chemical 
products. These two vital scctors, petroleum 
and drugs, are under the Him grip r f  foreign 
companies, mainly, British and American.

Take, for example, the price of crude. 
We import about 14 million tonnes of c ude. 
What is more astounding is that the oil 
companies, the foreign monopolies, import 
crude from their own source. Our Govern
ment cannot diiects tl em to use crude oil 
from any other fource, Several times-it 
was ducussed here also- the Soviet Union 
wan eJ to supply ciude at a cheaper cost to 
these Anglo-American oil magnates and 
tJ ey openly *aid that they were not going to 
refine any crude that the Government may 
bring f om any otl er country except their 
own. What is more astounding is that the 
prices of the imported crude have been 
fantastically pushed up again and again at 
the sweet-will of the big foteign companies. 
Till the end of 196* Burmah-Shell charged 
1.38 dollar rer barrel imported from Persian 
Gulf and 1.31 dollar per barrel foT Agha- 
ghary crude oil. ESSO and Caltex were 
charging 1.31 dollars for Arabian crude. 
In between, only for a  short time, 5 per 
cent was reduced. Again t ie  plea was 
raised by these foreign mcmcpo’ists that 
be< au ,e higher royalties were cha gcd by 
the oil-producing countries, they had to  
inc ease the cost of the crude. Th s thf of 
o f 1.25 to 1.28 dollar per barrel shot up to 
1.81 to 1.85 dollar per bairel in the year 
1970-71. What an unimaginable increase! 
When Government, day in and day out, 
tatk of taking the country towards ' self* 
reliance, this is the picture that is prevailing 
year after year in the most vital sector o f 
our economy. Again there is pressure for 
rise because o f devaluation of dollar. The 
Indian people will have to  pay for the higher 
cost o f  erode that they will import to m  
their own sources, So, the Indian people 
win continue to  he tooted by the Angle* 
American magnates a rtf  mi* O w e rr ir tn t
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will always plead helplessness. West 
German economists have once again proved 
that the cost of production of one barrel of 
crude in Middle East is between 25 and 30 
cents only. What a naked exploitation and 
a  loot that is going on !

Originally when the foreign companies 
were given permission to set up three oil 
refineries here, their sanctioned capacity was 
was only 2 million for Burnish Shell 
refineries, one million for ESSO and 0.75 
million for Caltex. These foreign mono
polists clandestinely increased their capacity 
against the laws of the country, and ulti
mately the Government had to accede to 
their request. Today Burmah Shall is 
refining 4 million tonnes, ESSO 2J million 
tonnes, Caltex 2 million tonnes. This is 
done to subvert the development of our 
indigenous production capacity. Govern
ment has been forced to sanction foreign 
exchange to import these increased quanti- 
ties of crude by foreign companies.

Then, Sir, what a fun it is ! On 7th 
April, Mr. Gokhale, the Minister in charge 
of this M nistry, announced that the foreign 
oil magnaies would not be permitted to 
make foreign exchange remittances without 
prior approval o f the Government. This 
announcement was made by him so that we 
might reduce the remittances of these foreign 
companies. But by a subsequent statement 
Mr. Gckhals made it clear that these remittan 
ces had certain specified things in terms of 
certain agreements in force; hence, Govern
ment were, under these agreements, required 
to permit remittances, etc. What Ceyion 
can do, what Chile can do, what Egypt can 
do. the Government led by Shrimati Indira 
Gandhi which is proclaiming ‘Garibi Hatao’ 
and self-reliance is hesitating and hesitating 
to do. I  do not know how long this hesita
tion will continue. Therefore, 1 demand, 
immediately outright nationalise ail the 
foreign oil companies.

Then 1 come to the Oil and Natural 
Gas Commission. The ONGC is a mystery. 
For the last ten years there is no progress 
I do no t know whether the Minister is In a 
position to  tell us actually what has been 
done by the ONGC in the last ten years. 
Nothing—I will say. On the other hand, 
to  many corruptions were brought to light. 
I t o  Thakra Committee was set up regarding

the pipeline. What is the resalt of that 
inquiry ? When will it  end ? Nothing is 
known. Ever* time it is coming up for 
extension of time. May I here say that Dr. 
Triguna Sen in whose time this Committee 
was set up, lost his job as a Minister 
because he had the courage to set up a 
committee against the high officials who are 
corrupt and carrying oh their loot along 
with the foreign oil companies for a long 
time and that is why Or. Triguna Sen is no 
more in the Ministry.

16 hrs.

Coming to the drifgs, what is the posi
tion 1 There also, you will find that most 
of the drugs we have to import at a very 
h gh cost. One comfnittce headed by Mr. 
Gaylord Nelson went into this matter and 
their finding is that the foreign American 
drug companies charge upto 11,000% higher 
prices than the prices prevailing in Europe. 
This was revealed during investigation of the 
Senate Com-nit tee headed by Mr. Gaylord 
Nelson. This committee found that many 
of the drugs marketed by the American 
companies have not been properly tested 
about the quality and their therapeutic 
effectiveness. During the last 20 years out 
of 16,000 new products marketed by these 
companies, 11.000 i. e. 70% of them, do not 
satisfy the therapeotic claim made for them. 
In addition, m any untested and dangerous 
drugs are regularly marketed. Sometime 
back there was a  case of Thatedomide. As 
a result of using this drug, many children 
were born with so many defects. A crop of 
Thaledomide babies were born.

The latest is the case which has come 
recently in the papers ‘HexachlOfOphine’ 
which is used in cosmetic items and we 
import it from America where it has been 
found to be injurious. We have seen in 
Indian newspapers two or three days back 
that this item should not be used by 
anybody.

Sir, loot is going on in crude oil. Loot 
is going on in drugs.

16.01 hrs.

[SHRI R .  D - BHANDARE in the Chair}

There are foreign monopolies making 
huge profits. There is Atembfc and Com-
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[Shri Diium Bhattacharyya]

pany. They are producing so many medicins 
You have reduced the price of some items. 
But the drug Company at» well as others 
have increased the cost of so many other 
items. When you reduce (he price of any 
drug, you do not find it in the market. That 
is the position. This conspiracy is hatched 
by the b’g drug manufacturing concerns 
both foreign and indigenous. My grouse is 
that you don’t have any check on the prices 
of drugs. Even in the hospital* that are 
run by the Government, you won’t gel the 
same a t fixed price or controlled price, 
whatever you may say. Under these ciicumv 
tances, the Minister must make a categor cal 
statement.

1 charge the Minister that, a t the top of 
this Ministry there are some people who are 
in direct connection with the foreign oil 
companies. There are such top men in the 
Finance Department also. It is they who 
did not allow Mr. Goklnle to stop the 
remittances to the foreign monopolists. 
You will be surprised if I tell you the wa> 
in which they are looting. I will give you 
some examples of the way these remittances 
are made. It is not only profit, there ate 
overhead expenses, and so many other items 
In the year 1969, Rs. 8191 lakhs were 
remitted. The figures are Rs. 7264 lakhs in 
1970 and Rs. 9441 lakhs in 1971 Until and 
unless we are free from these big sharks of 
foreign monopolists, our talk of self-reliance 
is just a  hoax. What about profits of the 
foreign oil companies ? In the year 1970, 
theie was a profit of Rs. 102 crores which 
they got. In  the year 1971 the profit was 
Rs. 138 crores. In the year 1972 the profit 
was to be Rs. 144 crores. From this you 
see what is the state of affairs in th.s res
pect, Sir.

I would appeal to hon. Minister Mt, 
Gokhale to see that with regard to <J ugs 
the supply is guaranteed. But this is not 
done. You fix the prices, but there is no 
supply. You may fix price, but manipula
tion is done by the big business, big drug 
company. They give another name to the 
same product. They sell at higher rate. 
S uppose  Rs. 15 is the original cost before 
price fixation. Now after price fixation, 
thp company adds something to it, gives 
different name, avoids drug control regula

tion, and charges huge money from the 
buyers. Regarding the pipeline 1 have many 
things to say but I do not have the necessary 
time for that purpose. I would like to 
know why the drilling at Baramoola in 
Tripura had been stopped. I know that 
there is some scandal regarding the supply 
of materials there and charges weie framed 
against those who were responsible for it. 
1 do not know what has been done. I 
would like to know how many inquiries 
have been set up by the CBI against the 
corrupt officials. Let the hon. Minister 
kindly state it. Eve.ybody know* how 
corruption is rampant in this Department 
particularly.

So, I wou’d appeal to the hon. Minister 
to be straightforward. Let h m nationalise 
all the o j I  companies and have them in the 
public sector. Let him sec that the ONGC 
serves its purpose and the country may be 
self-reliant at least in oil.

SHRI S. C SAMANTA (Tamluk) : I
am noi happy with the woking of this 
Ministry, especially of the refinery section 
of the th  s Ministry. I had to raise a half- 
an-hour discussion here about the pipeline 
laying...

SHRI K. P. UNNTKRISHNAN 
(Badagara) : [ would request that one more 
hour may be given for this debate, because 
it is very important for our economic 
development. *

SHRI SVT PAL KAPUR (Patiala) : 
We also join in this request. The Deputy 
Minister o f Parliamentary Affairs is here, 
and he may increase the time allotted for 
these Demands.

SHRJ ft. S. CHAVDA (P a tan ): Instead 
of four hours, it should be increased to S 
hours.

MR. CHAIRMAN : If  ten hon. Mem
bers get up and start speaking simultane
ously, let them not be under the impression 
that their demand is going to be accepted. 
I  shall simply put it to  the House, and i t  
the House agrees. 1 have no objection,

SHRI SAT PAL KAPUR i You » » *
put it to the House just now.
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MR. CHAIRMAN : For the time being, 
let Shri S. C. Samanta continue his speech.

SHRI S. C. SAMANTA : The pipeline
was constructed from Haldia to fiarauni 
through Allahabad, and there was a grievance 
in the country about the quality of the pipe
line that had been laid. I was astonished 
to sec the pipeline for myself, because 
Haldia is in my constituency, and when I 
went there, 1 say that almost 99 per cent of 
the pipes had been damaged, and this was 
brought there by the contractors. Shri P.R. 
Nayak was the Secretary to tiie Ministry at 
that time and he was looking to all these 
things. He had something to do with the 
Bechtel company Those things have been 
found out and now the Ta!cru Commission’s 
inquiry into the pipeline affairs is going on.

When a commission of inquiry is set 
up by a Ministry, then it should be given 
all facilities, and all dosumsnts and other 
things that are required by the commission 
should be supplied. We hear that they 
are not being supplied. Tne concept and 
policy of entrusting big public undertakings 
to the care of industrial nnnagers as chief 
executives has been seriously compromised 
in  the case of the IOC, in the refineries, 
pipeline and marketing divisions. The 
Bureau of Public Enterprises was set up to 
guide public undertakings. Guidelines were 
given as far as back as 1967 by the Bureau 
to all undertakings including IOC regarding 
various stages of projest planning by com
missioning a feasibility study or prelim nary 
project report to take investment decision 
followed by Detailed Project Report and 
preparation of engineering drawings. This 
is the procedure to be followed, but in the 
case of Haldia Refinery,which was estimated 
to cost only Rs. 46 crores when it was 
cleared by Government in 1967, the cost has 
escalated to nearly Rs. 68 crores already 
and this top. Priority Projeci w1 ich was 
Supposed to be ready in 1969 or s \  already 
late by three years and I can say with the 
fullest sense of responsibility that there is no 
prospect o f this refinery getting ready ear
lier than 1974» by which time the total pro
ject cost may go op to Rs. 75 crores.

This has happened because deposit clear 
directives by the Finance Ministry in 1967 
guidelines given by the Bureau of Public 
Enterprises, Haldia refinery is being built

without a DPR and the foreijn collabo
rators, in conjunction with unworthy exe
cutives of the IOC are, once again, taking 
us for a ride.

IOC his violated government direct ves 
about project planning once again to the 
detriment of the public interest and public 
exchequer. The IOC Board, according to 
my information, had insisted on regular 
review of the project by means of PERT 
diagrams some 2 years ago. Throughout 
1971, no realistic PHRT diagr; m was pre
sented to the IOC Board. The Committee 
on Public Undertakings in its 66th Report 
had highlighted the follies of project p’an- 
ing of the Haldia-Baraun pipelines without 
a proper project reports. Without a paper 
project report things are go ng on. We 
must know where wc are.

The Special Secretary to the Petro’eum 
Ministry had admitted while vendering evi
dence before the PUC that the entire pipe
line project needed redes gning. After the 
pipeline was com dieted and defects found, 
it is now said that rcdisirvng should be 
done. Then, what has been done ? Thts 
gentleman, Shri Mangat Rai, ICS, apparent
ly got jittery towards the end of 1971 and 
quietly resigned from the ICS. The Secre
tary to the Petroleum Ministry, the Finance 
Associate and Government Audit have not 
only ignore the fact that Government guide
lines on project planning of Haldia Refinery 
has been defied by the ICS, but these watch
dog agencies, particularly the controlling 
Min stry, have not taken any action against 
the persons responsible for it.

An escalation of Rs. 25 crores may not 
matter to the new breed of public sector 
executives, the new ^capitalists without 
investment, but Rs. 25 crores is a very big 
amount and, if I may quote, ‘money covers 
a multitude of sins*.

Mr. P. R. Nayak, ICS, the presiding 
deity of the petroleum firmament for nearly 
a decade had to be suspended from service 
for his ro’e in the pipeline muddle. His 
role in the Haldia refinery project as Secre
tary of the Ministry when the contracts 
were executed in 1967-68, the role of his 
successor, the present Secretary of the 
Ministry and the concerned executives in 
the IOC should looked into forthwith.
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The conduct of the Finance Director of the 
IOC in 1967-68, M r. M. V. Rao, for his 
role in the pipeline muddle is now under 
enquiry.

Sir the watchdogs of public undertaking 
•re  the Financial Controller and the 
Finance D irector. From 1966, till September 
1971, a brother-in-law of Mr. Nayak was 
the Financial Controller of the Refineries 
and Pipelines Division of the IOC. How 
did Mr. Nayak manage these things ?

MR. CHAIRMAN : The matter is
before the Commission. So, these facts as 
to what he did and what others did need 
not be mentioned in the House because the 
m atter is sub-Judlce. Let the Commission 
make all possible enquiry. Kindly switch 
on to  other points.

SHRI S. C. SAMANTA : All right, 
Sir. This Ministry has sulfered much be
cause of the change of Ministers. Perhaps 
in no other Ministry such changes have 
taken place. Fortunately or unfortunately, 
we have now got one Minister, and we hope 
that the grievances about which we fee! very 
strongly will be taken care of by the hon. 
Minister.

SHRI VASANT SATHE (A kola); After 
all, oil is slippery.

SHRI S. C. SAMANTA : But the law 
is there and the law will protect.

SHRI P. VENKATASUBBAIAH 
(Nftndyal): Not brother-in-law I

M R. CHAIRMAN : D o not disturb
fcirn, Let him speak.

SHRI S .C .  SAMANTA: Sir, you
have remined me of the Takru Commission 
t would not, therefore, go farther. I 
would only request the hon* Minister 
to  see the Thakru Commission is 
it helped with all the papers and other 
&feig$ tfa t  it requires, so that we could 
look to the Ministry in such a way that we 
can  have some faith in the public under* 
takings in  which we are taking so much 
interest. We w e nationalising so many 
insiitutioas, and so, i f  our men who are pvt

in charge of them do not to well, w hat 
will be the fate of the Government, I  do 
not know.

With these words, I support the 
Demands for Grants.

SHRI R . V. BADE (Khargone): 1 beg 
to m ove:

"That the Demand under the Head 
‘Ministry of Petroleum and Chemicals11 
be reduced to Re. 1.’*

[Need to take over all medical pharma
cies which are owned by foreign companies. 
(26)]

“ That the Demand under the Head 
•Ministry o f Petroleum and Chemicals’ 
be reduced to Re. 1.”

[Need to stabilise prices of medicines.
(27)]

“ That the Demand under the Head 
‘Ministry of Petroleum and Chemicals’ 
be reduced to Re. 1”

[Need to check adulteration in medi- 
'cines. (28)]

“ That the Demand under the Head 
‘Capital Outlay o f the Ministry of 
Petroleum and Chemicals’ be reduced 
to Re. 1 ”

[Failure o f I.O .C. to give petrol pumps 
to the cooperative societies In Maharashtra 
and Madhya Pradesh. (29)]

“ That the Demand under the Head 
*Capita! Outlay of the Ministry of 
Petroleum and Chemicals’ be reduced 
to Re. 1.”

[Failure to nationalise a!) foreign oil 
companies working in India. (30)]

**That the Demand under the Head 
'Capital Outlay of the Ministry of 
Petroleum and Chemicals* be reduced to 
Re. 1 ."

(Failure in conducting inquiry into the 
corruption prevailing in India Oil Corpo 
ration. (31)]

SHUT DINEN BHATTACHARYYA ; 
I  beg to  m o w  i
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'T h a t  the Demand under the Head 
'M inistry of Petroleum and Chemicals’ 
be reduced by Rs 100/'

[Need to nationalise oil companies 
belonging to U. S. A. and Great Britain. 
(39)]

“ That the Demand under the Head 
‘Ministry of Petroleum and Chemicals' 
be reduccd by Rs. 100.”

[Need to reduce the price of kerosene 
oil. (40)J

‘•That the Demand under the Head 
‘Ministry of Petroleum and Chemicals’ 
be reduced by Rs. 100.”

(Need to check adulteration in petrol 
supplied from petrol pumps. (41)

“ That the Demand under the Head 
'Ministry of Petroleum a n i Chemicals 
be reduced by Rs. 100.*

[Need to reduce the co^t of diugs com
monly used by people. (4 )J

“ That the Demand under the Head
‘Ministry of Petroleum and Chemicals* 
be reduced by Rs. 100.”

[Need to re insta te  twelve employees of 
Antibiotic Plant a t Birbhadra, Rishikesh
(43)].

“ That the Demand under the Head
'M inistry of Petroleum and Chemicals 
be reduced by Rs. 100.”

[Need to  bring the wage scale of the 
employees o f Antibiotics a t Birbhadra, 
Rishikesh a t par with the wage scale of 
Pimpri Plant under the same Ministry
(44)3

“ That the Demand under * the Head
‘Ministry of Petroleum and Chemicals* 
be redacted by Rs. lOOr

[Need to  set up a  permanent Joint
Committee in I . D . P. L . to negotiate and 
tettle  the grievances o f employees (45)]

“ Th*t Urn Demand under the Head
‘Ministry o f Petroleum a td  Chcm'srls*

be reduced by Rs. 100.”

[Need to take steps to improve the 
deteriorated industrial relations at the Anti
biotic Plant at Rishikesh (46)].

“ T hit the Demand under the Head
'Ministry of Petroleum and Chemicals' 
be reduced by Rs. 100.”

[Need for a thorough revision of wages 
in the pharmaceutical factories both private 
and public (47)].

“ That the Demand under the Head
'Ministry of Petroleum and Chemicals' 
be reduced by Rs. 100.”

(Need to take effective steps to check the 
sale o f spurious drugs in the market (48)].

MR. CHAIRMAN : The cut Motion
are also before the House.

SHRI INDRAJIT GUPTA (Alipore): 
Mr. Chairman, Sir, in this modern age of 
technology and science, the economic well 
being and pro penty of our country will
largely depend on how the plans in the
field of oil and petroleum are executed. I 
am sorry to say that at present, in the 
country's battle for self-reliance and 
economic independence, the petroleum sec
tor represents the most dismal and depres
sing picture that one can imagine. Instead 
of increasing self-reliance we are moving in 
the opposite direction. The g?p between the 

demand and the supply of petroleum products 
is not n a r  owing but increasing sharply. 
My friend, Shri Bhattacharyya, spoke 
quite a lot about imports of crude oil. The 
bill for this at the present rate will soon go 
up'o something like Rs. 200 crores per year.
It is estimated that the requirements o f 
crude will increase from 18.46 million tonnes 
in 1970 to 26.50 million tonnes in 1974. In 
this increase the degree of indigenous pro
duction will not go up but go down from 
36.9 per oeat In 1970 to 33.2 per cent in 
1974. These are calculations made by the 
Public Undertakings Committee in  Its latest 
report on ONGC.

In this vital and strategic sector of 
national economy Hi which there are very
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high stakes, it is my charge that the Govern* 
ment has been criminally complacent. I am 
not h oming this Particular minister, because 
he is new to his charge, but over the years, 
the Government has been criminally com
placent, allowing persons in high piaces to 
bungle and make the country pay dearly for 
their incompetence or may be for something 
worse than incompetence. The PUC's 
report on ONGC shows something which is 
truly shocking. A t a time when the country 
is struggling with its back to the wall, when 
we are being blackmailed by  the cut-off in 
US aid, when foreign-owned refineries a  e 
importing crude at fancy prices, at such a 
time, this report shows that the ONGC, or 
rather, one of Its subsidiaries called Hydro* 
carbons India Private Limited, has failed to 
lift and utilise 62.2 per cent o f the country’s 
share of Rustom crude which was allotted 
to us. This has cost the country a loss of 
Rs. 15.59 crores. If this is not criminal, I 
would like to know what is.

It is estimated that the annual cost of 
imports of petroleum products in this 
country is roughly Rs. 30 crores. On that 
basis, we find that if Rustom crude had been 
imported apd utilised in the last four years, 
this country could have saved Rs. 120 croies 
in foreign exchange, and the idle capacity of 
1 million tonnes in Barauni Refinery could 
have been put into commission. You know 
what happened ? For two years, this matter 
was held up because Mr. N . N. Kashyap, 
who was then boss of IOC, had pleaded that 
unless this Rustom crude is properly analysed 
by the Petroleum Institute at Dehra Dun to 
see what its lube content is, it is not proper 
to use it in Barauni or any other refinery. 
After two years, it was found that this 
crude is perfectly all right and there is 
nothing wrong with its lube content. IOC 
had actually passed a resolution that this 
Rustom crude should be brought and 
utilised. But two years were wasted 

, by Mr. Kashyap. Even now I am told it 
cannot be used straightway, unless the 
Barauni Refinery is redesigned to some 
extent, because it was designed for a diffe
rent type o f crude. For redesigning, IOC 
had sanctioned an amount of Rs, 13 crores 
and a  decision was taken by Government 
that this project would be undertaken for 
making the necessary modification* ia  the

design, so that the Rustom crude could be 
utilised and 1 million tonnes of idle capacity 
at Barauni could be put into commiss.on. 
But nothing has been done about it up till 
now ; I want the minister to tell the House 
who is responsible for .sabotaging and  scuttl
ing this whole thing, why the count y is 
being made to suffer this enormous loss and 
why 62 per cent of Rustom crude which is 
ours is not being lifted and used. 
Somebody in the Petroeum  Ministiy 
has to be held responsible. This kind of 
constantly covering up and allowing people 
to go scotfree is something whuh this 
countiy will not tolerate any longer. I 
think a thorough shake up is called foi, a 
thorough shake up in the O& NGC and the 
Mintstry for this kind of scandal has to be 
stopped.

1 would like to make three specific 
suggestions. Firstly, wc have had a pro
longed cxpelienee of successive ICS officials 
heading this Ministry in the capacity of 
Secretary. I want now, at least for oncc 
as a trial, let us have as Secretary 
in this Ministry a technical expert 
who knows something about petroleum, a 
petroleum expert. We do not want this 
successive tribe of ICS officials to go on 
fouling up this very vital and strategic 
sector. As you all know, three previous 
Secretaries, Shri S. S. Khera, Shri Damle 
and Shri Nayak, have been put on the m at 
by the Pipelines Enquiry Commission, 
Not-ces have been served on them to appear 
and answer for their re sp o n sib il ity  in this 
whole sorry tale. So, my first suggestion 
is : let us make a break, let us have as 
Secretary a technocrat, if you like, an 
expert who knows something about 
petroleum.

The second suggestion that I would like 
to make is that a vast new prospect has 
opened before us, which we should explore 
and pursue, a tripartite  agreement should 
be worked out between India, Bangladesh 
and USSR for a jo in t off shore exploration 
for oil. The entire ofl-shore from Visakha- 
pat n am to Cox’s Bazar can be explored 
provided there is co-operation between the 
governments o f India, Bangladesh and USSR. 
USSR, I am  su it, can supply the necessary 
equipment. But this should be done an4 it 
should be given priority. A t toast we should 
try for it, provided the other two govero- 
meat* are  wilting.



193 D. G. MM. o f  VAISAKHA, 14 1894 (SAKA) Petroleum <* Chcmicati 194

My third suggestion is we should en
courage young petroleum geologists, very 
young and good scientists who are already 
in the ONGC itself to go in for off-jhore 
and on-shore exploration for oil.

Incidentally, while I am on this point if 
I may ask a specific question what has 
happened about the resumption of drilling 
for oil in Bodra in West Bengal ? Because 
in 1964 when one of the drills broke up we 
were told by Dr. Triguna Sen that after 
some more sophisticated su-vey was darned 
out by %ome equipments which we e to be 
imported drilling in this area would be 
resumed. After that we have not heard 
anything further on that. J wish he will tell 
us something about it.

I  would like to support the plea of Shri 
Bhattachaiyya for the the nationalisation of 
the foreign oil ei mnanies. I have four specific 
complaints again>t them. Firstly, they are de-’ 
manding higher ami higher prices, fancy price 
as, for their imported crude. Secondly, they 
ate repatriating not only their large profits, 
but it is reported that they arc repatriating 
portions of their reserves. They are removing 
their assets. Thirdly, they have drastically 
reduced employment ; especially in the 
eastern region of the country, I know that 
thousands of, their employees have had their 
services, terminated or been forced to resign 
their jobs. They are cither handing over 
much of their work to contractors or in
stalling computers in their Bombay offices 
and they are cutting down thc:r staff in the 
eastern region. Fourthly, m tunes of 
national emergency these oil companies have 
always betrayed a  tendency to try to 
pressurize us and blackmail us.

Finally, I would like to say a few words 
about the the Pipeline Enquiry Commission, 
not about anything which is sub-judice, as 
you correctly pointed out. My grouse is that 
government took a stand regarding the 
principal accused, Shri P. R. Nayak, of 
extending his sesrvices and then suspending 
him.

MR. CHAIRMAN : You caa say that
he is a  “ defaulter”  not accused” .

SHRI IN D R  A JIT GU PTA : Are you 
««re h e  is only ft defaulter ? Anyhow, 1 do 
*»ot mind using the term “ defaulter” *

MR. CHAIRMAN : So long as he is 
not found guilty, you cannot call him 
accused.

SHRI INDRA.HT GUPTA : I have no
objection to using the word which you 
suggest. The principal defaulter, Shri Nayak, 
was placed under suspension by a procedure 
which the Government of India undertook 
with all good intentions for preventing him 
from seeking protection under ihe ICS pri
vileges, becausc he was due to retire. Once 
he has retired he is beyond the scope of any 
inquiry. S ibsequently, as you probably 
know, he went to the Supreme Court and 
the Supreme Court held his suspension to be 
technically void because i was notified to 
him that disciplin;ry action was
only “ con templated” against him.
The actual disciplinary action o rder
which means that it must be reduced to the 
form of a concrete charge-shee was not 
given to him. He was only mform:d of a 
contemplated disciplinary action and he was 
suspended. The Supreme Court held that 
this cannot be done and held his suspension 
order to be technically void. They held that 
a defective suspension order had been given 
to him.

I want Vo know how this was done. It 
is Mr. B, B. Lai, a responsible officcr, the 
Secretary of the Department of Personnel, 
who framed the suspension letter. So far as 
I know, Mr. B. B. Lai has been a member 
of the I.C.S. for the last 30 years. I cannot 
believe that hedoesnot understand theEnglish 
language or he does not know how to draft a 
letter or frame a proper suspension order. Al
ready, the charges were there. Nine charges 
had been framed by Mr, Mangat Rai, the 
Special Secretary in the Ministry and for
warded to Mr. Takru for preliminary investi
gation. Mr. Takru enlarged those 9 charges 
to 15 charges. Out of 15 charges. Mr. Takru 
held M r. Nayak being primafucie guily or a 
defaulter on 14 charges. This was done on 
the Uth Junuary, 1971. Yet, the suspension 
order which came later on. that is, on the 
23rd March, 1971 contained no charges. 
Hence, it was held by the Supreme Court to 
to be defective. Am I  to take it that Mr. 
Lai is such an immature or an in experienced 
officer that he did not understand this or is 
this another example of the LC.S. brother
hood gang up in defence of each other ?
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Perhaps, I am being uncharitable. At 
least there is one other l .C .  S. man, Mr. 
fi. R. Tandon, the Special Commissioner of 
Departmental Enquiries, who found Mr. 
Nayak guilty of 11 charges, specially, absolv
ing Bechtel's from paying income-tax on 
their profits. I believe, this comes under 
the Prevention of Corruption Act. 1 would 
like to know from the hon. Minister why 
the C. B. I. should not prosccute Mr. Nayak 
separately and directly on the basis of the 
finding of Mr. B. R. Tandon's inquiry. A 
copy of this report, may I ask, should be 
placed on the Table of the House. Let the 
Members have a chance of sti'd>ing it. The 
Tandon Report was submitted six months 
ago and we are still in the dark. We do not 
know what the Government is doing subs
equently on the b a is  of the Tandon 
Report.

Why is it that the Ministry is opposing 
<he enlargement of the terms of reference 
of the Takru Commission ? Dr. Tnguna 
Sen had assured the House—1 am
quoting— “ All allegations in the P.U.C. 
Report, the 66th Report, have been 
referred to the Takru Commission of 
Inquiry.”

Now, it is found that they have not 
been so referred. Why should the 
Ministry oppose the enlargement of the 
terms of reference ? I would like to know 
that. The original term.? of reference had 
been drafted by the very officers who aie 
under the inquiry of the Commission. 
Now, It is being argued before the 
Commission that the terms of reference 
should be widened. Why should the 
Ministry come forward to oppose it, we are 
net able to folloM.

Finally, I would like to know what is 
the the role o f  the Ministry in such 
inquiries. 1 am told that even certain 
flies which have been asked for by Mr. 
Ifefcru are either not being produced or 
ittoritfnrte delay is going on in submitting 
tlfcse fi’es to the Commission. What is 
t in  role o f  the Ministry in that ? Is it 
it» jo b  in the face o f the P.U.C. Report 
toaM fst the Commission in finding out 
t l*  tru th  in fixing the guilt where it

belongs to or is it the job of the 
Ministry to try to shield the guilty officials 
and e\en, if necessary, to bring ridicule on 
the P.U.C. findings and their Report ? 
This is very serious state of affairs. 
There is not much time at my disposal. I 
would just say that the whole pipeline inquiry 
affair must be taken seriously and the way 
in which the Ministry has been behaving 
towards it must be given up.

As far as the whole question of sliding 
farther and farther away fiom self-reliance, 
instead of going towurds self-reliance, is 
concerned, and the arguments wh.ch I have 
advanced earlier, it must also be found out 
who is responstb'e for this huge loss which 
the country is made to suffer due to this 
bungling.

SHRI M.B. RANA (Broach) : I rise to 
support the Demands for Grants o f the
Ministry of petroleum and Chemicals. It
was Panditjt who, many years ago, took a 
decision to develop public sector under
takings. His dieam has come tiue today 
and 97 public undertakings are functioning. 
It was said by many capitalists that these 
public undertakings weie a loss to the 
country. But that is not so. Out of 97 
public undertakings, 5 are making profits
and only 33 are making losses. On the
whole, the public undertakings will start 
making profits very soon after their period 
of gestation.

No hon. Member has mentioned about 
ONGC so far. I would like to say a few 
words about that, but befoie I do that, I 
want to bring to the notice of the House 
that many capitalists are interested in 
d faming these public undertakings as far 
as they can and are putt frig up arguments 
against the prosjH rity of the public under
takings. I  had the opportunity during the 
last two years as Chairman of the Commi
ttee on Public Undertaking to study in great 
detail the working of the ONGC. The 
16th Report of the Committee was laid on 
the Table of the House on the 21st o f last 
month. It is rather a bulky report, about 
400 pages, and I  do not propose to cover 
more than a few important points in it 
which relate to  the efficiency of the ONGC, 
to  the patters o f financing m d  # *  workers* 
bonus,



197 Z>, G. Min. o f  VAISAKHA 14, 1894 (SAKA) Petroleum A  Chemicah 198

16.37 hr s.

[SHRI K..N. TlWARI tn the Chair]

The Report covered a  period of five years 
from 1966-67 to 1970-71, and for all this 
period, except for the last seven months, 
the Chairman was Shri L.J. Johnson. For 
the last twenty months, there has been no 
permanent Chairman and one of the 
Members has been acting. We have ex
pressed our regret in the Report that the 
Government should have allowed such a 
situation to arise.

We found, samewhat to our surprise, 
that in spile of the fact that the ONGC was 
one of the largest public sector organisations 
in the country, with a staff of about 22,000 
people and an annual budget of Rs. 60 to 
70 crores, the Chairman has no powers at 
all 1 As the Member in charge of stores 
and administration, he had the same powers 
a* any other Member for the subjects in 
his charge, but as Chairman he had no 
powers. He presided a t ‘meetings of the 
Commission and if theie was an equality of 
votes at any time, he had a casting vote. 
It seemed to us to be anomalous that the 
Chairman should have such a heavy respon
sibility without power. We have again 
tecommended that the Chairman should be 
the chief executive. The Government 
representative, when he appeared in evidence 
before us, again reiterated that the Chair
man's role should be merely that of a 
planner and co-ordinator. We disagreed 
with this view and felt that merely desig
nating him as a coordinator would not 
clothe him with effective authority. We 
have recommended also that, in an expan
ding organisation demanding quick decision
making, the power to take prompt decisions 
is a  primary pre-requisite and this cannot 
be fulfilled unless the Chairman, as the 
chief executive, has the power to overrule 
the dissenting view of the members in the 
overall interests of the organisation.

My experience of the public sector 
organisations lots been that, although power 
and authority ate necessary for those hold
ing high office, if they are expected to pro- 
duce m u lts , efficiency depends much more 
on personality, drive and commitment than 
on the fact o f being able to  exercise power, 
fe a ttay  Organisations which are doing

badly, those in charge have no lack of power 
and authority and yet they h aw  failed. We 
were, therefore, very happy to  find an 
organisation where the Chairman had been 
able to secure a high degree of efficiency in 
all spheres of work without actually having 
any power. We were also impressed by the 
enthusiasm which we noted at all levels, 
particulary among the younger scientific and 
technical officers which showed that moral 
was high.

Here I would like to say a word about 
the labour relations in the ONGC during 
the peri >d covered by our Report. I must 
say that they were among the best, if not 
the best, I had come across. The day before 
the Committee visited Baroda, two years 
ago, f<r example, the labour union of 
workers of the ONGC in Gujarat was hold
ing its annual conference and they had 
invited the Chairman to sit with the union 
leaders on the dais to address the workers. 
This seemed to us to be an excellent index 
of the sound relations between management 
and the workers. We also saw evidence of 
this wherever we went in the oil fie'ds of the 
ONGC and at their headquarters in Dehra 
Dun. Tt is la gely because of these fac ors that 
the ONGC's woring results in the past four 
or five years have been so good. In the 
year 1967-68, for example, they made a 
profit of nearly Rs. 12.8 crores and in 
1968*69, Rs. 12.93 crores. We found that 
these profits would have been higher had the 
ONGC not been sell ing gas below the cost 
of production and had the sale price of oil 
not been reduced because of the reduction 
in the parity price.

The workers of the ONGC brought to 
our notice the fact that even though the 
ONGC through their hard work and devo
tion to duty was earn ng the highest profits 
in the pub'ic sector, this was not being 
reflected in the workers/ bonus. They com
plained that the IOC workers, whose work 
was much less onerous and dangerous, were 
getting 16% bonus, while ONGC workers in 
1968*69 were getting an ex-gratia bonus 
payment of only 8%, This has been raised 
for next three years to 10%.

When we went into this question, we found 
that under the pattern of financing ia  the
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ONGC the exploration losses tof the Commis
sion aftd the expenses on non-producing fields 
were all being met by sotting off the revenue 
from the sale of oit and (as. Of course, in 
exploration for oil, and in wild-cat drilling, 
there are bound to be heavy losses. But 
we feel that the workers have a genuine 
grouse since the system implies that thej 
can never expect to get a higher bonus and, 
in fact, in poor year, the bonus might even 
come down. So. it was because of this that 
the OfctQC had pleaded with the Government 
to  aiitow them to undertake refining ope* 
rations also. The bouns will continue to 
'depend on the profits of the ONGC and 
since tty  O N G C V  explerationg programme 
is being expanded, it may have to incur 
further tosses. In addition, if it has bad 
luck and does not find many new fields, all 
it* profits from the sale of oil and gas will 
be easten up tp meet its losses. We have 
suggested to the Government that one way 
out of the difficulty, perhaps, would be to 
farm a  parent company to take care of both 
the ONGC and IOC and to share the profits 
of these two organisations in some equi
table manner.

Apart from the ?ood leadership at the 
top and high morale in the organisation, the 
efficiency which we observed in the ONGC 
appears to be the result also of applying 
modern management techniques, e. p.. 
Control Rooms at Dehra Dun and at 
Divisions.

Then they have the Central Workshops. 
The ONGC whose present rate of produc
tion is 4 million tennes per annum is the 
largest producer of oil in the country. In 
the past six or seven years, it has discovered 
as many as 13 new oil or gas fields. Two or 
three o f them are still being developed; 
The production of gas is at present about 
333 million cubic metres per annum. As a 
ie»ult of the discoveries in the last 5 or 6 
yo&rs, ONGC should be able to prod tee 912 
million cubic metres per year in 1973-74 on 
land, which is included in its ten year plan. 
Jt !shou!d al&o be able to produce at the rate 

6-7 million tonnes ©f oil per year on land 
bjK 1973-74. The ONGC deserves credit 
became with seismic equipment which is not 
tbit'latest' ' to ttey  have been

to discover as many as 13 fields in the last, 
seven years. This is a very creditablc 
achievement when one considers that these 
fields are small fields and, therefore, much 
more difficult to find.

Finally, I would like to remind the 
House o f the magnificent success of the 
ONGC in 1970 in bui'ding up its first off
shore platform in very difficult conditions in 
the Gulf of Cambay. It is in my consti
tuency. The conditions were very difficult. 
The Russians were expecting high tides in 
the Narmada river. There were tides of 
upto 12' and the Russians gave it up and it 
is our young engineers who worked there 
day and night and put up this plateform and 
started drilling.

About the ONGC, I would Tike to men
tion what a former Minister, Shri Ashok 
Mehta said in the Lok Sabha while replying 
to the debate on the Demands of the 
Ministry of Petroleum and Chemicals in
1968. He says : .

“ 1 whuld like to say something abou tthc 
exploration programme. It is said that 
wc have spent a lot of money, but not 
achieved adequate results. We have 
spent something like Rs.200 crores on 
the ONGC and we have established 130 
million tons of reseeves which will be 
produced. I think there figures are comp- 
arab'e to similar figures anywhere in the 
word. The performance o f ONGC has 
improved remarkably in the past 12 
months...

Today the facts are that the ONGC,s 
drilling performance in 1967-68 has been 
a record performance for all time. Next 
year’s target is 40 pe'cent higl.er than 
what we have done this year. I  would , 
like to know from any Member of the 
House belonging to any section of the 
House if we say that our 1968-69 
performance would be 40 per ccnt over 
the record performance we have put in 
1967-68, is not th*t something for .tyhtefe.:' 
we should pat the ONGC cm its back.
I would like to take this opportunity !©

. put on record ..
'. work ■. th a t. vjthfr Chairman s
■■■ Mr* JofesonW :ith {>'-■;
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youngmen that he has brought
together,—the p* atm mg and development
team,— and with the control room, has
done ”

Before I sit down I would like to say 
that oil has been struck in my distnct of 
Broach We had about 1 lakl s acies of 
khar land m Bioach d istrc t while the 
lefinciy is put up at Baroda W htn the 
question of expansion a  mes they want to 
expand the same refinery while they could 
tasilv ha\e a refinerv m Broach district 
where the pelio-chemieal complex and 
other things can be set up In Broack 
tie  oil Picdudction is same (hints 
like 5 , 0 0 0  to 8 ( 0 0  tonnes a day So, 
the> should have a second lcfincij m Broach 
district for the welfare < f the di-s net and 
tor the welfare of the people theie

•SHRI M S SIVASAMY ( firuchendur) 
Hon Mr Chairman, Sir, before 1 s a i t  
expressing my views on the Demands for 
Grants of the M m istrv  < f Petioleum uid 
Chemcals, I would at th t very outset refer 
to ccrtim  important issu s relat nj, to my 
constituency

For the four southern most districts of 
Cape Camorin Ttiunclveli Madurai and 
Ramanathapuram petrol diesel oil and 
other petroleum products will ha\e to come 
eithei fiom Madias Refinery or from Co Jun 
Refinery As these have to be transported 
from a distance of 400, 500 n ties awav we 
have to pay 5 to 8 paise more per litre t f 
petrol on account of heavy tiansporta ion 
charges Beai mg in mind the h gh pi ice 
that the people of this area ha\e to pay for 
getting petroleum product and also keeping 
in view the needs of fast-becoming indust
rial complex m and around Tuticorin, the 
Tamil Nadu Government for the p a t  five 
>cars has been requesting the Cential Gove
rnment to set tip an oil refinerv thrre 
Besides this, the work on Rs 85 crores 
worth Southern Petro-Chemical Indus ries 
Corporation is progressing repidly «dd this 
industrial unit’s main icquiremcm of raw 
material is naphtha One million tonne 
naphtha per annum will be needed by this 
unit As I pointed out earlier, this naphtha 
has also to come from either Madras or 
from Cochin, 400 or 300 miles away from 
the location of the industry If  you take

into account the transportation chargcs in
volved in this, naturally the cost of produc- 
tion of this un t will be mounting, up, the 
burden of which will be pas ed on o the 
con timers The Tuticorin harbour is being 
expended at a cost of Rs 35 cro and the 
work is 1 1 ch to be completed next year 
If the expanded harbour facilit es are to be 
utih ed in I II and if the Government wivh 
to hase some return on this hufcc investment 
th tonnage at this hirooin should be in
creased subs (anti illy In other words, the 
import and export trade through thi* har
bour should be considerably increased 7 his 
m turn emphasi es the need tor having an 
oil refinery at lu tieonn

With a view to making avail ible to the 
people of tl e&e foui dis net the petrol, the 
d esel and othei petroleum products at the 
same price t wh ch thcv aie available to the 
people in M idras Bombay and Cochin to 
supply naphtha in quantity locally to the 
Southern Pe ro Chemical Industries Cor
poration so ihat its products could be sold 
at a competitive price 11 utilise the exp* 
anued harbour facilities ( f  Tuticorin in fu'l 
and al o on account of the strates c p'ace 
l u  icorin occupies in the i aval deknee of 
the countn I woi Id appeal to the hon 
Minister tint an oil refinerv should be set 
u-> ai 7 ut corm and the Central Government 
should initiate preliminary action on this 
proposal

In the 1971-72 Annual Report of the 
Mmistrv, thereis referenceKoyah to Refinery, 
Barauni Refinery Hald a Refimry and also 
to the necessity of having another refinery 
in the north-western part of tie  comtrv 
I regret to say that thtre seems to be no 
realisation on the pa t of the C ntral 
Government of the need f ir having a refinery 
in the *outJern pa t of the country There 
is no indication of this in the Annual Re* 
poit also

On Augist 15 this year, we will be 
txlebrating the silver jubilee of our Indepen
dence I  ven after 25 years of our Indepen
dence, so far as petroleum products are 
concerned, we continue to import them 
diatning our slender foreign exchange 
resources Every year the crude oil is 
imported to the tune of Rs 135 crores and 
Rs 21 crores worth refined petroleum pro-

•The original speech was de’ivered in Tam .
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ducts are imported annually. It has been 
estimated that in the year 1973-74, to meet 
the requirements o f the country, the import 
bill on this score will reach Rs 350 crores 
pre year. I  don’t think I will be wrong to 
say that the Ministry should bestow its % 
immediate attention to the ever increasing * 
import of crude oil jvery year. It is claimed 
that huge deposits of oil are there in Assam. 
Four years ago, the Estimates Committee of 
this House recommended that the Barauni* 
Gauhati pipeline’s capacity should be ex
panded further if the import of crude oil is 
to be reduced. This recommendation has 
fallen on deafears and we are importing 
merrily crude oil worth Rs. J35 crores every 
year and this figure may go up to Rs. 300 
crores in two, three years. If the Govern
ment are determined to conserve our meagre 
foreign exchange resources, then the Baraum- 
Gauhati pipeline’s capacity should be ex
panded immediately as recommended by the 
Estimates Committee four years ago. This 
will help further exploitation of oil available 
in Assam.

Only the other day I came actoss a 
news item in which the Chairman of the Oil 
and Natural G as Commission, Shri Negi, 
has stated that Cauvary Basin in Tamil 
Nadu and Godavari Basin in Andhra 
Pradesh have considerable oil deposits. I 
have also been given to understand that the 
Government are likely to drop the explora
tion of oil in these two areas. I am not 
able to reconcile myself to the two contra
dictory postures o f the Government. When 
the head of the Oil and Natural Gas Com
mission has stated categorically about oil 
deposits in Cauvery basin and Godavari 
basin, would like to appeal to the hon. 
Minister that the exploration work there 
should continue.

It is stated in the Annua? Report that 
there is enormous potential for oil in the 
off-shore areas of our country. It is also 
stated that i f  the Aliabet off-shpre area in 
Gujarat is exploited In full, it will meet the 
entire oil requirement o f the country. What 
do we see ? The" work in  this area has come 
to  a standstill. The lame excuse advanced 
is that the floating crane and the power tug 
are not available. When you are importing 
crude oil «M0 other pettoiruai products to

the tune of Rs. 160 crores a  year, which is 
likely to go up to Rs. 300 crores In a year 
or rwo, when the foreign exchange position 
is not so good, can you accept the argument 
of non-availability of floating crane and 
power tug for continuing the off-shore 
drilling in Aliabet area ? If  this is the 
performance in the basic requirement of 
peteoleum products without which our eco
nomic advancement wiil receive a set-back, 
I am tempted to call this Government as 
as inept, ineffective and inefficient. If the 
drain of foreign exchange is to be stopped 
immediately the floating crane and the 
power tug must be made available to the 
O. N . G. C. so that it can continue the off
shore exploration of oil. I  don’t think the 
House will tolerate any delay on the part of 
the Government so far as this issue is 
concerned.

Before the independence was achieved, 
it was the slogan of the Congress Party that 
all foreign exploitation would be extermi
nated from the country immediately after 
achieving independence. After 25 years of 
independence, what is the position ? Out 
of the total import of 19.6 million tonnes 
o f crude oil, 8.2 million tonnes of orude oil 
are in the hands of foreign-owned oil refi
neries. The Government and the Members 
of the ruling party take pride in doing 
nationalisation of this industry and the 
other. They also proclaim from house-tops 
that the Government are thinking of nationa 
lising so many institutions in the country, 
the Government boldly and courageously 
nationalise industries o f indigenous origin, 
industries which have been set up, and 
developed by our own people. But the 
Government show all signs o f reluctance* 
hesitation and cowardice in the m atter of 
nationalising foreign-owned companies aftd 
industrial units. During the last four years, 
the Anglo-American Refineries have earned 
a profit of Rs. 55 crores and have repa
triated the whole sum. During this period 
their investment is Rs. 109 crores. The 
profit is more than 50%. They have not 
brought money from their countries for 
investing Rs. 109 crores here. They have 
just converted the dividends in to shore 
capital. I f  the Government ask ttotft to  
buy  crude from Russia, they will not buy. 
They have their Own source o f
supply. I  would appeal to  tlie Government 
that there should not tot any M y  or *ny
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sign of hesitation on their part to nationa
lise the Anglo-American giant companies. 
They have swindled the country for two and 
half decades. They have dominated our 
economy for twenty-five years. They have 
repatriated to their countries more than 
what they have invested here. If the exploi
tation of white people is to be put an end 
once and for all, then these foreign-owned 
refineries should be nationalised without any 
fear or compunction.

In this regard, the Shantilal Shah Com
mittee has recommended that the Govern
ment should set up a separate purchase 
organisation for the purpose of importing 
and stocking crude oil and then distribute 
it to the private refit eries and to the public 
refineries. The Committee has stated that 
that is the only way to curb the profiteering 
tendency of these foreign-owned refineries.
I wonder why the Government have not so 
far set up such an organisation. For mar
keting the oil they have the Indian Oil 
Corporation. Why should they not ha\e 
another organisation for making purchase 
of crude oil from other countries and then 
tt can be distributed to both private and 
Public refineries ? 1 would like the Govern
ment to do this immediately and end the 
exploitation o f foreign-owned refineries.

17 hrs.

The Drug Control Act was passed by 
this House. There is 15% ceiling on profit 
under this Act. But the balance-sheet of 
Glaxo has revealed a profit of 20% The 
profit of Pfaer and Hindustan Warner has 
gone up by 27}% after the enactment of this 
law. It is not that I am saying this. Their 
own balance-sheets reveal this. 1 would 
like to know what action has been taken by 
the Government under the provisions of the 
Drug Control Act fixing a 15% celling on 
profit. When thete foreigr-owned com
panies are making profits against the express 
Provisions of a law, then it ts essential that 
the Government must take penal ac.icxn 
ftsakttt them.

We have many public sector under
takings in the fields o f medicine, engineering 

engineering and so on. I will give 
here the example o f  Indian Daegs and 
Pharmaceutical Ltd. The paid up capital 
of this public sector undertaking is Rs. 27.15 
w ***. The long-term loan received fo ro

the Central Government is Rs. 31.20 crores; 
the short-term loan comes to Rs. 25.49 
crores. With the total investment of Rs. 
83.85 crores, if you look at the performance 
of this unit during the last four years, you 
will find that is continuously running under 
a loss. In 1968-69 the loss was Rs. 4.59 
in 19(9-70, the loss was Rs. 3.80 crores; in 
1970-71 the amount of Joss was Rs. 2.6 
crores and in 1971*72 the loss came to Rs.
4.72 crores. With an mvestxner t o f Rs. 85 
crores, and after giving administrative and 
technical experience during the last 11 years 
this unit was set up in 1‘ 61— if this under
taking is showing a loss, cither it must 
definitely be due to administrative lethargy 
and inefficiency or the unit must have be
come a bureau for malpractices. It is time 
that the Ministry goes into the question of 
recurring losses of such public sector under
takings. If  the programme of nationalisation 
is to yield any beneficial results to the people 
of the couniry, if the pace of socialism is 
to be hastened, then it must be ensured that 
these public unc'ertcKmgs start earning 
profits. If the present trend continues un
abated, then the people of the country will 
give their verdict about the intentions of the 
government.

SHRI DINESH CHANDRA GOSWAMI 
(Gauhati) : Mr. Chairman. Sir, we have
before us the Annual Report of the Petro
leum Ministry and the Annual Report of 
the Indian Oil Corporat’on Ltd., public 
urdertakings under this Ministry, covering 
the period upto March, 1971,

Even a casual study of the Bahnce 
Sheet and Annual Report of the IOC for 
the period erding March, 1971, will make 
the most ardent votary of public sector set 
up in the agony and in despair because 
during  the period under review, during 
1970-71, IOC’s sales turnover increased by 
nearly Rs. 100 ceores compared to the pre
vious year, but the net profits went down 
by neatly Rs. 5 crores—-from Rs. 0.41 
crores in 1969-70 to Rs. 15.'7 cro es in 
1970-71. It is indeed strange and unfortunate 
bemuse IOC operates in a near-captive 
market Barring the city of Bombay and 
the Maharashtra region whore two on-shore 
foreign-owned refineries are located, IOC 
has no competition and even in an economy 
of shortages, it is obvious t 'n t  IOC h*s 
failed, ra^enably failed, to achieve economies
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of scale. All Indian Maaket participation 
of IOC during the year was 51.6 per cent.
In other words. IOC alone sold more pro
ducts than all the other organisations put 
together.

The Industrial Policy Resolution of the 
Government of India placcd oil in the 
highest priority category, where it was 
supposed to attain the commanding heights. 
IOC has attained, thahks to Government 
policies, that commanding height in distri
bution of Petroleum pioducts without the 
commensurate return to the public exchequer. 
Its unit cost of operation is by far the 
highest among similar organisations refining 
and marketing petroleum products.

Over the years, most constructive sug
gestions made by experienced and knowle- 
able Members of Parliament, and by Parlia
mentary Committees to improve the work
ing of the IOC, and to streamline its 
ftdmiuistration at various levels have been 
ignored with impunity by the bmeaucraiie 
machinery completely. The result has been 
obvious. I will come to the lesults 
shortly.

So far as payment to ONGC and Oil 
India, a  fifty-fifty partnership with British 
oil interests, is concerned, the question of 
import*parity price comes in. The crafty 
bureaucrats who got the Government to 
accept import parity as the basis of pricing 
of indigenous crude, had acted against 
national interest and the IOC, manned at 
the top, at the Chairman’s level until 
recently by undesirable men from the ICS 
and a t  the Managing Directors level by 
pensioners from Burmah-Sheli, and the 
Ministry have failed to protect the interests 
o f IOC. The so-called Arbitration Award 
given by Mr. Mangat Rai, ICS, who recently 
resigned from ISC apparently apprehending 
departmental action for his ro’e in protect
ing guilty ISC men involved in pipeline 
muddle, gave a thoroughly subjective award 
about crude prices. In the first place, his 
selection as Arbitrator of a fellow-ICS and 
Chairman of IOC was behind the bade of 
the Board of Directors and in the second 
place, the Award itself was bad. Zt is high 
time the Government, particulary the 
Planning Commission, thoroughly reviewed

the question of import parity and find 
ratioaai solutions in our oational interest 
and in the interest of the publie sector in 
oil. The agreement should be reviewed and 
revised so that we may have a majority 
share and the entire audit of Oil India may 
come within the purview of the audit by 
the Comptroller and Auditor General. The 
Board of Directors must also be reconsti
tuted.

The ties of the British oil industry and 
the bureauciats of the Petroleum Ministry 
deep and well-known. This started with tl e 
refinery agreement with Burmah-Shell 20 
years agj and BOC as well as AOC. who 
are direct bencficiaries and partners in the 
Oil India agreement are part and pat cel of 
the inlernaliona! oil cartels as represented 
by the Burmah-Shell group One has reason 
to doubt that the oil India agreement, 
particularly the second supplementary 
agreement executed in 1961, is a manipulat
ed and fabricated document. The Joint 
Sccietary dealing with this subject had 
openly asked for an enquiry by writing to 
the then Cabinet Secretary. The then Finan
cial Adviser, Mr. A V. Venkateswaran had 
also supported the Joint Secretary that the 
second supplementary agreement with Oil 
India was manipulated. But the result of 
this action of the two honest officers has 
been that both of them had to leave the 
ministry and officers against whom specific 
allegations have been made were rewarded. 
For instance, Mr. S. D. Bhambri, the then 
Deputy Secretary who was dealing with this 
matter, was rewarded m many ways by the 
superior officers at whose behest this shady 
deal was executed. Mr. Bhambri was 
brought back from IOC to the Petroleum 
Ministry as Joint Secretary and he is now 
the Official Director in the Oil India BoaTd. 
I  have heard people saying that the whole 
thing has degenerated into a cooperative of 
antinational elements. As an ardent sup
ported of public sector, I have made this 
allegation and I  request the Minister to  
enquire as to whether the second supple
mentary agreement with Oil India is a shady 
document or not t  I hope the minister 
will give a  specific reply to il. It is parti- 
neat to  note that the conduct of Mr. 
Bhambri is under enquiry by the Thakru 
Commission.

In  the connection, it  is interesting 4o
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note that about 50 Members of Parliament 
sent a memorandum to the Prime Minister 
seeking that at least those officers who are 
under suspicion should be transferred from 
their concerned jurisdiction. In that list, 
Mr. Bhambri’s name figured prominently. 
This memorandum was sent to the Petroleum 
Ministry by the Prime Ministry in Octobcr 
1970 for necessary action. The Special 
Secretary, Shri Mangat Rai, the Joint Sec* 
rctary Shri M D. Rajwade, who^e transfer 
had been demand in the memorandum, were 
allowed to deal with this matter. We have 
never heard of an instance where a person. 
again«t whom there are serious complaints, 
is allowed to deal with the memorandum 
submitted against him. What has been
the result ? The result was that Shri
Mangat Rai in his note dated 4.11.70, which 
is in the official file, advised that a reply be 
sent to the Prime Minister that the Members 
of Parliament were subjective and some of 
the listed officers had nothing to do with 
the events of the pipeline muddle. He 
specifically mentioned, and I am quoting :

“ Mr. M. V. Rajwade was not on
the scene at all and so far as I am
aware, they were not at all concerned 
with any of the noting or events e.g. 
Mr. S. D. Bhambri."

About Shri Kashyap, then Chairman, 
IOC, Shri Daulat Singh, Co-ordination 
Manager, IOC and Shri R. S. Gupta, Shri 
Mangat Rai stated in his note that he fmejs 
it “ difficult to find and indication of their 
having acted mala fide”.

Shri B. Mukherjee, Secretary of the 
Ministry, who was sufficiently familiar with 
all these matters, approved the note of 
6.11.70 and then Minister was advised, 
misted, by the bureaucrats to send such a 
note to the Prime Minister. Unfortunately, 
we find today that by an order dated
15.4.72 the Pipeline Enquiry Commission 
served notices, among others, on Shri Gupta, 
Shri Bhambri, Shri Rajwade, Shri Kashyap 
and Shri Daulat Singh to clear their conduct 
before the Commission. The Enquiry Com
mission passed this o rtb r only after detailed 
and careful examination of the materials 
before tt.

This 1$ the sorry state of affairs m 
which m  bureaucrats have put us. The

bureaucratic machinery has given wrong 
information to Members o f Parliament by 
giving such a note. I hope that the hon. 
Minister will apply his independent mind 
to the whole matter, divorced from the 
advice of the bureaucratic machinery, and 
will try to give satisfactory answers to these 
specific allegations which I have placed be
fore this House and more of which I am 
sure my friends would be raising here 
during the debate.

We find that Shri Manghat Rai has 
suddenly resigned from the ICS. It is 
unfortunate that the same Secretary is still 
there in t) e department, the same Secretary 
who has approved this note of Shri Man
ghat Rai on 6.11.70, Shri Indrajit Gupta 
has alleged that all the materials have not 
been placed before the Thakru Commission 
in the way they should have been placed. 
The Thakru Commission, which ought to 
have finished its inquiry by now, has failed 
to do so because of the non-cooperative 
attitude of the Petroleum Mt; istry. In 
fact, a summons by the Thakru Commission, 
asking for identifying files, has not been 
complied with by the Ministry so far. It is 
our demand that these officers, against whom 
suspicions are there, should be removed 
because if these officers are allowed to deut 
with the filed the entire inquiry would 
become a farce.

I will finish by referring to only two 
problems relating to my state, as 1 have no 
time. We are happy that a petro-chemical 
complex is coming in Bongaigaon. We 
thank the Petroleum Ministry for that. But 
we have come to know from the press re
ports that this Bongaiga on project will be 
under I.C .P.L. of Gujarat. We have got 
genuine feelings that if this falls under the 
India-Petroleum Chemicals of Gujarat, the 
aspirations of the local people particularly 
in matters of employment would be frust
rated to a great deal. Therefore 1 would 
request the hon. Minister to separgate the 
refinery from the petro chemical complex at 
Bongaigaon and to run the refinery under 
the IOC.

The other aspect to which 1 would draw 
the attention of the Minister is the long* 
standing request from the Assam Govern* 
ment for increase in the royality on the 
crude. Considering that Assam is a pool
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and backward state I am sure the Minister 
will look into it. In conclusion, may I 
request the Minister that while replying to 
the points, I will not get from him a parlia
mentary reply.

I will explain what 1 mean by parlia
mentary reply by referring to an anecdote 
which has come out in papers today. Mr. 
Llyod George was moving with his Secretary 
one day in a car in Wales. And he was 
lost. He asked one of the pedestrians, 
“ Where am 17” . The pedestrian replied, 
•’You are in a car,”  Mr. Llyod George 
said* “ This is a perfect parliamentary reply 
because it is short, it is to the point and it 
does not disclose anything/’ 1 hope, the 
hon. Minister will give a reply which will be 
brief and to the point but it will not be to 
that extent parliamentary that it wul not 
dikdose anything.

tftWTTo «A© (STTT*fte) : * l9 fsfa

m a r  t i t  ? r « r r

i f a v w  trarfsra $ i ssr Sr aft 

|  ioo
% 850 m m
If 250 w rit* so
% Wftfr HFTT TOT $  I *rcTT55̂  *T ?far 

<rr t m  fa*n  arrer ^  s rra *  

•rfa  a rh  c fa m

211 0 .  <7. M in. o f

^  $  qjprfw fetfFsr % ir
ff^ rr  |f, a ftt «r$ fa? 1962 *r nv 

firw fp r it trr’ir  #rr 
srcr srta qnrw ^ qrftar
t  fw r, q f r w  garr far 1967 % afar 

% *r*ntfr f t  fsrw f t  
«wt i fa*  s f tf t  sfar faw for

r m r  m  j a m  f r fa *  

fire* m  tft * m
1 1 * m  w  |  far aflrc
$ * #  ?aw % fa rsro  1 1  S rfto  *w w r  
t f tw r  % m  $ $ $  % t f t t  w f a r r
# r  tffer m m

n*rthF*r tuwH‘ % fans?

<Ftf fc*RT »T§V WTf̂ tT I W  *1^*
w> am*r *r ^r t  ^nrf%tr i %?r 

<rfor f ,  «rf?F v t  m i  s u r e r  <r?cfir 
%, arrr % s i ^  v£ i*r h &
1970 3 ss»mn i  I t  3TT?FTT g Pc 
VTT *̂T WJT̂ FT % T̂TYJr sfcff
v t  fiqsflrat |  %

* V  f :

“ As you all know, the pharma
ceutical industry has taken reptd strikes 
in recent years, but it has still a long 
way to go before it can cater adequately 
to the \astly  expanding health and medi
cal programmes of the nation. The per 
capita consumption of drugs is too low 
here, as compaied to that in other 
developed countries, and today it is of 
the order of about Rs. S in India, as 
compared to 145 m Germany, Rs. 170 jin 
Japan “and Rs. 190 in U.S.A. This is 
at once indicative of the magnitude of 
the challenging task that lies ahead and 
of the measures that would have to be 
taken over a wide fiont in order that all 
the essential and other hfe-saving drugs 
become available to the different strata 
o f our society, particularly in the rural 
areas and in adequate quantities........**

3W *Ri> #  f  far fRT «rt*r fo 
TT # fo z r WX*T <T¥3T ^  far 3RT

#  w v  & 9fh; ar«nc m  *Pt

10 srfa* «qfw  eft «pt«bV snrwr sfte

*FT5fT q w T  a r k  *g?r v w  v r w  
W I I

17.20 hrs.

[SHRI N. K. P. SALVE in the Chair.)

%*rrt ^  ar> ?5f*rr

f^® «Tfsn t fwiwrr % v rt fW  Ir fW  
tfr, *pt « t r w  *rf $  fa? sm %  qwr ^

$ r f W t r  f  % a r i r ^  xb*$ % $T*r *  

30,60 5f̂ n*r?r i*r % fw, 
f t w r l  * t m  « w  

W t  m f t  f  i tt
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*‘It has gone absolutely In the 
interest of foreign drug manufacturers in 
our country, Flagyl is being sold by 
May and Baker at 60 paise a tablet, 
whereas the Indian manufacturers of the 
same drug are not allowed to charge even 
16 paise per tablet.**

STTTT SRTrTf $ eft
"ft 16 fa  srfer &

w  wt ircrit &  ?3TR?r *$( fâ rcft 
fc, vfcc âpr *t 60 fa
Sr 11 eft ^  swrftar «Ft aFmtir *?t 
rot ^  f t  smfV I, *nm S arrerr i 
*n?t qr fanrffV smftew | ^  $
^ rw ftr  j  q r

f , srrf qt tr?? t ,

*r* sr*  % i sfrsr % T i f  3ft
*rt*$ jrstv  |*ftf% «rr er>?wr
« r ?  |  f t  s r t w  *  ^ r f o ,  f a t f  * r  $ t F c t »

“ The American drugs firms have 
got control over Indian drug industry. 
They are responsible for the huge losses 
to  the 1DPL and they want IDPL to die 
a  natural death. M/s. John Wyth entered 
into a fishy deal with HAL for manu
facturing Ampicilin, when Mr. T. R. 
Subramanyam was the Managing 
Director of HAL. He is now an em
ployee of this firm at a very high salary 
and with other benefits/'

^atft *n fa>w  «nr fara *f1
$*rft m xi&zzx

m  ar.f i t  % 
***** $t aftr *n£ i
fm  **rft vtfirffoR tft aJfTT

mt^tr fc*rr *wt «rr an* t § r i t
T O flftW  i^T T  m t f t  | l  BfT % tn f t

f a t f o r  t i t  m  t  1
r * m *  w *  «r*?r% *rm -

fasfor * t  
$ m x  a m # * t i t k  fo rri
w u r  u f t  * *  * p  t »

^  *fte «?fr |  t  f a s t  f  :

“ In the case of Tetracycline, 
Analgin, Chlorophercol, Folic Acid, 
IDPL is helping the American firms and 
the sufferer is the poor tax-payer of our 
country.”

That is one criticism in one newspaper.

5T> T O  i m s f t  t Z H t f t z V S
^ n ^ r r  «trpr s t t * t*nf$q \
srt v* errf w  | i r o

«R> ^  JHS^r |
r̂*fTB5jT mwsrft r̂arr «rr

sfTcft 1 1  srW ^rn ^crr
1 1  isrrcfV t ,  w r f
s r r ^  |  sftT f^ r r  v m r  |  ar?r

i ^  Sir ?r|Tf
?)?rt i t r fT  arr?ft f  f ^  ^  cr̂ s 
ifarwar e*rr*r w rf^ r i

| f̂ : wrf ^  qt tTw ^
irrft*Tfy % «nrt f̂ r*?

apr 5 *̂Tr<* fTsfr 11

*nT -r|t 11 %* wr?r *i?t sftT ^ srpm 
anr̂ rsr sftstt ^Tfcrr £ i arw <rr̂  
qft «rrcT *Pt ft  :

“ Park Davis have offered joint 
collaboration for capsule plant with 
IDPL. 1 am sure such a collaboration 
wauld be harmful and should not be 
allowed or even considered.

German Schering was amalgamated 
in German Remedies and BDH with 
Glaxo. Sich amalgamations should 
not be allowed. It must go to Indian 
firms with less than 26% equity 
participation.”

im  4 ftf w  m *  3ft U fa
* * $

W T  I  I fotf* ^  f p f t i  #  «w 
^  w w t % i



215 D. G. Min. o f MAY 4. 1972 Petroleum A  Chemicals 216

[*ft WffXc * t ]

f*T **t ?P«B «ft XTTfTfftlT *nft *T^T ^  
RTTflT ^TT I

Sr srrc ^srr?3r4 «ttct an<fV 
|  I 3ft #cft ®FT jfte m  t  arf *SR <TT
s r e r f a r  1 1  *r?t #eft &  *rf fr,

<Bfe8t53|T 3TT% snft
I *T*T frt ^5TT?3TT STTfT *T *T<TRt 

«TfcfV f  I <Tgt V  q>f?Wnp*T w t 
5T̂ V $ ? f t  ? i m  *3  t  f a  artft *ret * $ \  

?r*f $  <?r*rr fa  s*? * t «rtt efr̂ rr
«rrf^ | fa s t % «FfTT fa  OTS srVr-iTf*-

^Tf̂ r, frtft *t vsr % «tt?r - 
S ta r fa *  f a t f  % fo r r

5Nt-^w snfe* i irgt <Ftf 
<$f*r»r ^  f  fa  fas* *r *ft*t ster 
^TfftT aftr *Efes5T53TT «PT faff
s n m  ffrrT s r r f ^  i trap sqrrrrV  s n w  w  

% «ff| f w  f a  * jfa  snrtfswT & «r?rr wrrgr 
%«nr Sr s?r * t Sc’t r jt  

*Tf^ , 3W 5»f »ĝ  fsrr at fa*r> % 
*Pf f e n  f a  gt^T ^ifgS* s r k  SO
S’ ^  fewr fa tf i  % «Pf% <rc

w>x f?*rr 1 t  ^ f r r  {  f a  *r«̂ r 
srfcir Sr vtw *ft ft  *r*m | arh ^ t t  

%**»ft $  m m  11 *nres sgt qrr sfttfr 

«t «rerr *r$f t  fa  ??m* 3t^r
artm t, s t o  ^  ft  <n?rr |  ark 
*sfe-gngqrc vr 3?mwr *rft ?[t icrrcfT i ^  
in  *pt *FTT®r t  t o  **<V |
ftr fa *  «tt %?̂ r sftw pr fw r ^if|^ i

3TT7 % ?n*r% *>£ m  ^  nft 1 1  p T»̂
inft » r^ r  v i f T  afR*t f , $  ?nmerr 

j f a p  ^  W r  ssr ? m  ^  w t  w r

n p r t »

art on^r t̂t% «nr% % %  tft ^  

^ r  % y m £  $ b  I  % ^  

v t  w i t  TO *df % w i r  (  i

5R 5 WTf *r> P̂fHT
r̂rf5rr % t «p <mr qir f̂tar

*rf ^rtf«P ^  qifr arrf 1 1  *rf 

sra rr ?ttt f  i ? crt *twit ctr #

«rt «r*rr i ifWrr %  * f  ap *  qraft a r f
|  I t t  ITgtft ^ c f t  |  cTTf % fW V
^rtfcrlt % i|sr w  11 ^  arrt
8r> »ft ?Pt q-faspT I  i t?t^t o t t  q? srfOgr 
?>cTT I  f% 3TT̂  art 3ft fteTffPT ^ft f  

®Ft3ft̂ fe3T irtorTSzta  ̂  ̂ ?r?r 
*rr?r % n  %?ft t  i arm t fft *rn>ytT t̂
gtm f̂ > ?ft# % aft ar^T ftw t  % r̂ost
f  ® *r -̂ 11 $*n m ĴT t̂err t  ft? ^
??f3pt ^  Tt i z 't f e Z Z  q^t |  \ 3TN ?ft 
vt# % gpsr t |  1 1 3n«?̂  ft»rr fo
3T5T ^t| %?r STRTT t  KV ^ n  STTffT |  f%
?̂r Jr ?r?r ^  ^uSrcr 11 s*r crrf «Ft 
f̂tjllf Tt w k ^  t  I ir q?T*T I  I 5rt
t̂̂ T̂ r ftHV t  *f>’ % aft

■ j^ ft ^Yerr |  ^er 1 1  ^
<ft f ? r t o  t  amr% frrwTO i ?nJT |  
v m  SRR^r i ^  fWf«ft afrr ir>f aft *T 
PrsfT?%?rr 1 1  *r qrf | :

“ IOC favoured private shipping 
companies. They are not dealing with 
the Shipping Corporation of India be* 
cause the Shipping Corporation is unable 
to satisfy their illegal demand. IOC also 
hired tankers from the private suppliers 
to transport the products IOC officers 
get the percentage of 5 to 10 as commis
sion ftom the private shipping companies. 
This secret commission of 5 to 10 
percent is mostly kept in foreign banks. 
They are doing this transaction through 
or Mr. Ramkrishna who is arranging all 
these thing. Inquiiy will reveal your 
goodself more fa c ts / '

Then he has said :

“ Pali Oil 800— The price of Pali 
Qfl a t Barauni Refinery is Rs, 850. IOC 
brings the same from  Barauni to Calcutta 
and then the sale price is Rs. 950, The 
same product in sold by the IOC as a 
Pali OH 800, actually it is not a Pali
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Oil 800, but it is “ Indrex Oil 75” . The 
original cost o f the indrex oil at refinery 
is Its. 1060. IOC sold this product 
through the foreign agents dames of 
which are given as under

And then, he has given so many names. The 
thing is this.

srr'T^ ^  ?r§f feqr i

<rfem % fawwr |  *rsr 

amrtf 1 a fk  p r  sfT# f f r ^ r  $ f% 

arr«T?r 5̂t ftw ^

|  •jffiJr 5 ^  3rrT% * 1% $

f^ rr  1 1  arrcvt w r r  sanrfk»? i

“ The other deatets of the IOC have no 
other dei lership of any other company 
cxcept IOC but Dedhia is the dealer of 
the several companies in different names. 
This is an admitted fact. In other 
words, other dealers owe their loyalty to 
only one company and that is IOC and 
Shri Dedhia is conncctcd with several 
companies and still he is being respected, 
honoured and loveJ b> IOC much moie 
than any other dealer It comes to 
this...”

Then he has said so many things. He
says:

“ Do you support this sort of polyandry 
despite your own promises and the dir
ections of the Ministry and the Board 
of Directors that such agents will not 
continue.

(b) The Government’s policy in allot
ting petrol pumps has always been to 
rehabilitate unemployed graduates and 
encourage co-operative societies and 
genuine association. Shri Dedhia who 
was bankrupt in the trade at some time 
has been secretly helped to bcccme 
agent of several foreign oil companies 
and is getting more and more encour
agement from the IOC.”

That is the criticism. Then he says :

"Im port o f 5 lakhs tonnes of crude oil 
from the Persian G ulf to fiangla 
Desh :

We hope your goodself will look into 
the matter and do the needful for 
the interests of the nation...

A gross irregularity and fraud has been 
commitieeJ m th i matter of freight for 
transportation.

Following is the summary. Long before 
the tender foi freight was issued jn 
Bombay, IOC entered into a league 
with one shipping broker, Mr Reshim- 
wala. In terms of this conspiracy, Shri 
Reshimwala flew to London and come 
to an understanding with some of the 
Greek ship-owners whose ships are to 
be used for transportation."
The consultation with the Diitector 
General of sipping was a farce and the 
Director General wa> bullied. He did not 
however give his consent nor the Chief 
Controller of Chartering had given his 
consent. It is understood that the 
unofficial commission earned by the 
Managing Director of IOC snd its asso
ciates will be 20 per cent of Rs. 2) 
crotes.”

3r t  ?tt§  % qsftifcrfar a iro r  arm
eft SFt 3FT W  2THR
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s?StWT 3rrfe*f<r sr#t maT ir% r̂r?r 
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aft* <*»** W'S fa*T 1

SHRI P. VENKATASUBBAIAH 
(Nandyal) : While supporting the Demands 
for Grants of this Ministry, I would like to 
make ft, few observations with regard to 
certain aspects of the working of certain 
institutions under its control.
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[Shri P. Venkatasubbaiah]

Members who spoke before me high* 
lighted certain points with regard to the 
working of the Indian Oil •'Corporation and 
also the working of the Ministry as a whole. 
W ith regard to the working of the Oil India 
I would like to point out, Government has 
got 50% participation. Oil India was a 
foreign-owed company. Tt had exclusive 
right of oil exploration in Assam and other 
areas. Government entered into participa
tion with this company and certain agree
ments were made. Mr. Goswami referring 
to those agreements pointed out that with 
regard to second supplemental agreement, 
certain concessions were made by Govern
ment to this company which gave conside
rable advantage to the foreign oil company 
and to the disadvantage of the Government.

I  would like to  refer to  the recommen
dations of the Estimates Committee which 
went thoroughly into the matter and pointed 
out glaring irregularities committed by the 
Ministry with regard to second supplemental 
agreement. They categorically recommndcd 
that the whole matter has to be gone 
through. This is what they said :—

“The Committee have considered 
these reasons. They feel that the origi
nal princing formula laid down in cl.13 
of the promotion agreement of 1958 was 
quite comprehensive and was advanta
geous to the Government as under that 
formula Government had option either 
to fix price of crude at the import parity 
or cost plus the reasonable commercial 
return. This gave adequate powers to 
Government to peg the profits of the 
company to any figure considered reason
able by them and therefore could well 
have been used by the Government. 
Under this formula, Government was 
also to examine the cost as well as to 
determine the quantum of cost and ele
ments to be taken into account in cal
culating such cost in agreement with one 
Oil India Ltd. Moreover, Government 
had guaranteed neither any net return to 
the Oil India Ltd. nor assured off take of 
specific quantity o f crude by the Barauni 
and Gauhati refineries from any specific 
area. There was, therefore, no question 
of any payment of subsidy on the terms 
of any agreement of 1958.”

They further go on to say that by enter
ing into this agreement, Government have 
had to pay heavy subsides amounting to Rs. 
18 crores, and they have categorically stated 
that a second look must be had at the 
second supplemental agreement, and the 
loopholes have to  be plugged properly. 
With regard to payment of sales tax also, 
by this agreement, Government have to  lose 
Rs. 3 crores every year. So, they have said 
that these matters have to be looked into.

Coming to the other exploratory acti
vities of this company, by virtue of this 
agreement, they do not want to produce 
more crude oil lest they may lose their ad
vantage. So, they have slowed down the 
exploration of crude oil in this sector, and 
the Barauni oil refinery has to get the crude 
still from foreign countries.

I would request the hon. Minister to get 
this m atter thoroughly examined in the 
light of the recommendations made by the 
Estimates Committee.

With regard to the other exploration 
activities of the Indian Oil Corporation, I 
can only say that suffienl or significant 
progress has been made in this field, 
though it is not according to the expecta
tion that we had. Of course, the ONGC is 
in the field and is making explorations 
wherever it is possible. I would only 
suggest in this connection that since it is a 
public sector undertaking, there should be a 
sort of promotional activity too because a 
thorough geological survey hns to be made 
in order to find out where oil is available. 
At one time, it was found that there was
oil that could be explored in the Cauvery 
and Godavari basins, but to what extent 
it is commercially feasible is a matter yet 
to be determined by Goverment. 1 would 
suggest that the activties have to be intensi
fied, and if oi| is found in these areas, 
Government should not shirk the responsi
bility of undertaking those activities.

Much criticism has been made about 
the marketing activities o f the Indian Oil 
Corporation. My hon. friend Shri R V 
Bade has also referred to this matter. But 
I do not want to make wild allegations on 
the floor of the House without satisfying 
myself whether there is any troth in it. But 
I would only say that there has been persi
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stent criticism about the marketing activities 
of the indian Oil {Corporation. Many allega
tions have been made with regard tofavouritism 
or irregularity in the matter of giving licen
ces to the dealers in various places. At one 
time, a scheme was drawn up by this Minis
try that unemployed educated graduates and 
engineers would be given first preference. 
Many complaints have been made, and some 
have been brought to my notice also, that 
though the scheme was put on paper, it was 
not implemented. There were many irregula
rities and many cases of favouritism. So 
I would suggest to the hon. Minister that 
there should be a thorough shake-up and 
jhc whole thing should come up.

MR. CHAIRMAN: Now, the hon. mem
ber should conclude.

SHRI P. VENKATASUBBAIAH: 1 have 
to conclude so soon ?

MR. CHAIRMAN : 10 minutes is the 
time which a Congress Member can take. 
So, 1 am afraid that it ks beyond my control, 
1 can give the hon. Mcmbei one or two nure 
minutes if he wants.

SHRI P. VENKATASUBBAIAH: 1 am 
glad to hear that.

So, this matter also hat to be taken into 
consideiation.

Coming to the Fertiliser Corporation of 
India and the production of nitrogenous 
and other fertilisers in this country, I would 
only point out certain facts which have been 
mentioned in the report. W,th regard to 
the Nangal fertiliser plant, it has been said 
that there is acure scarcity of power. 
So the production has been tarded. In 
this field, there have been several bung- 
lings made previously. With regard to our 
policy of having coal-based fertiliser plants, 
Korba and others, we have bungled. After 
two three, or four years, we have come back 
to the conclusion, we should have coal-based 
fertiliser plants. In putsuance of this, the 
Ramgundam fertiliser plant is going to be 
commissioned. They said Rs. 90 croies 
are going to be spent on it. I would only 
request that this be expedited because as 
we delay it, the cost will mount up and 
ultimately the per tonne cost of fertiliser 
will go up and we will be compelled to im

port more fertilisers.

Another important thing is the non
availability of kerosene which we have still 
to import. When we set up these refine
ries, the petro-chemical complexes should 
keep pace w th their working and petrol and 
petroleum products should be turned out as 
speedily as possible so tha in the nrnediate 
future we may become self -sufficient not 
only in petrol anJ petroleum products but 
also m the matter of production of fertilisers 
which will acceletate food production, 
because fertiliser is the most important 
ingredient in food production. I hope 
Government would take the necessary steps.

1 also hope Shri Gokhale will continue 
to hold ch Tge of this portfolio. There has 
b.'tn change of hands in this Ministry so 
many times. I hope he will continue to 
to hold it and will give a new look and 
orientation to it so th u  the basic needs of 
this country arc fully met by these public 
sector undertakings.

SHRI K S . CHAVD\ (Patna) : One of 
the objectives of the Ministry of Petroleum 
and Chemicals is to pan  development, 
control and assist industries connected with 
dru;s and pharmaceuticals I would con
fine my observations to drugs and pharma
ceuticals.

Foreign collaborators and Indian firms 
are fallowed by Government to manufacture 
basic drugs, the foreign col'aborators g ving 
their technical knowhow to their Indian 
counterparts so that this industry can be 
self-reliant. But what do we find ? The 
foreign collaborators have acquired such a 
strangle hold a? to that they have hampered 
the self-rel ant grow h of the Ind an phar
maceutical industry. Government also have 
promoted the monopoly interes s of the 
foreign firms at the cost of Indian manu
facturer. Out of the total business in 
pharmaceuticals of Rs. 250 crores in the 
country, nearly Rs. 200 crorcs in the hands 
of foreign-dominatcd firms. They are 
nearly 15 firms. They do only the for
mulations and little of basic manufacture. 
They have invested nothing in research and 
development of drugs and pharmaceuticals 
in the country. Still out of Rs. 27 crorcs 
worth of imports, Rs. 20 crorcs are allowed 
to t' e*.c A reign firms.
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Sir, these foreign firms have m ultiplied 
their capital to the extent of Rs 150 crores 
from their original investm ent of Rs. 5 
crores only. That means they have made
3,000 per Cint growth jn their capital during 
a period of 15 years,

Kolynos, as everyone knows, with its 
actual initial capital of Rs. 1 lakh, is having 
a business of Rs. 1 crore per annum in 
formulations only. That means it has also 
made a growth of 10,000 per cent in its 
capital. No one can dispute that our indus
try has acquired enough technical knowhow 
in respect of tablets, capsule*, hquias, in- 
jectables, etc.

In the last two decades, the progress 
allowed to be made in the Indian pharma
ceutical industry is negligible, whill the 
foreign firms are given preferential treat
ment. For example MSD has been given a 
licence to manufacture 144 kilogrammes of 
vitamin B-12 which is in excess of the total 
requirements o f our country up to 1974. 
This appears to me to be a case of favouii- 
tism having been shown to this foreign 
firm.

There is another cake. Messrs Abbott, 
the so-called small scale foreign firm, in 
comparison, has been given hard currencv 
licences woith Rs. 85 lakhs in one year for 
the import of eight tonnes of erythromycin 
while the only Indian firm engaged in the 
same field on the same footing has not been 
given licences worth even Rs. 5 lakhs for 
erythromycin.

After one year’s chasing by the Indian 
firm, the DGTD was convinced that the 
erythromycin import substitution could save 
foreign exchange to the tune of Rs. 8 
million in two years, but the high-powet 
committee on prices diluted the proposal 
that the firm had no experience. I venture 
to observe that the hon. Minister had 
probably no experience of ministership when 
he joined the Cabinet last year, and yet he 
is piloting two Ministries at a time quite 
successfully.

MR. CHIARMAN : Very abov also.

SHRI K. S. CHAVDA : There is yet

another case. Hoechst and MSD are 
allowed to import frusemide and indome- 
thracin at Rs. 3,000 a kilogram, whereas 
tho world prices for these drugs are much 
less than Rs 300 a kilogram. Even then 
they have been given licences to import to 
the extent of Rs. 4 million each in one year 
from hard currency areas. Proposals by 
the Indian firm for the import of these drugs 
are kept pending for months together for 
processing.

The IDPL is not in a position to piosper 
or to break even, because 90 to 95 per cent 
of the t >tal drug and pharmaceutical for
mulations are m the hands of foreign firms, 
and secondly because they manage to get 
licences in the name of ‘new diugs’ or life- 
saving drug*, etc. During the last one year 
and a half, thev have got 44 regularisation/ 
expansion/COB licences, whereas some of 
the applications of our Ind.an firms lie 
pending under one pretext or the other for 
over two years The market of all profit
able formulations is in the hands of those
15 foreign-controlled firms, and therefore, 
the IDPL has been put in a position that it 
cannot come out of the losses.

It has been observed that under the 
Drugs (Price Control) Order. 1970, the 
applications of new formulations by the 
foreign-dommated firms get the mark-ups as 
they desire, which give them more profits, 
while our Indian firms cannot get even the 
minimum mark-up and they get meagre 
profits, and thus indirectly the competition 
of Indian firms with foreign firms is being 
neutralised by the authorities concerned.

At the end, I would like to make two 
suggestions. A committee of Members of 
Parliament should be appointed to make a 
thorough study about these firms and submit 
their report to Parliament on the first day 
of the next session. Sscondly, the minister 
must assure the House that from today no 
fur the* expansion or regularisation or COB 
licences for tablets, granules, liquids or 
injectables should * be issued to the foreign 
firms having more than 26 per cent equity 
participation.

Now a word about the pricing of RFO 
and gas sold by the ministry for power 
generation In Gujarat. States having natural 
resources like coal and water get the benefit
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of power generation at a low cost. In the 
same way, Gujarat having the natural 
resources of oil and gas should have got the 
benefit of power generation at a low cost, 
but the Ministry of Petroleum and Chemi
cals have shown a step-motherly treatment 
to Gujarat in the case of selling gas and 
RFO for power generation in Gujarat. The 
Ministry sells gas at Rs.. 106 per 1000 cubic 
metres in Gujarat while in As am the same 
ministry se'Is the gas at Rs. 52.95 per 1000 
tu b e  meties. In Assam the cost of pro
duction is much higher than in Gujarat. 
But the pricc of gas is much lower in Assam 
than in Gujarat. In spite of the recommen
dation of the Slantilal Shah C. mm it tee to 
fix the prsce of RFO at 45 per ton, the 
Ministry of Petroleum and Chemicals sells 
it at Rs. 138 per ton, in Gujaiat. 1 know 
the Government of India has appointed a 
retired Chief Justice, Justice Hidayatullah, 
as Arbitrator for fixation of price of RFO. 
I hope Gujarat will get justice from the 
retired Chief Justice.

aft : *nrr-
TffT ff'TT $  WTffT fTft % I

MR. CHAIRMAN : The bell is being
rung. The hon. Member may resume his
seat.......Now there is quorum. He may
continue his speech.

SHRI BISWANARAYAN SHASTRI 
(Lakhimpur) : Sir, the Ministry of Petro
leum and Chemicals is responsible for many 
things. They have listed in the Repon 7 
items under petroleum and 18 items under 
chemicals. To put it precisely, 1 should say 
that the Ministry is responsible to see that 
wheels are moving, to make the earth more 
yielding and to make man fit if he is not 
man is physically flt to prov.de him diugs 
and, last but not the least to make the 
women more charming by providing cosme
tics. Within the limitedtime, it is not 
possible to examine in all those aspects how 
the Ministry has discharge its responsibility. 
Therefore, t  will confine my attention to 
only petroleum.

It is regrettable that there is no firm 
National policy on oil. Many things have 
been said on this subject on a number of 
budget debates since 1967. But up till now 
no national policy has been formed. There 
are public sector refineries and private

sector refineries owned by the foreigners. 
The refining capacity of the private sector 
refineries is gradually increasing when, as a 
matter of fact, there should have been a 
national policy that this should gradually 
dccrcase. Only the public scctor refineries 
should be allowed to refine more and more 
crude oil.

Coming to the performance of the O 
NGC and Indian Oil Corporation, all the 
prcMous speakers irrespective of party 
affiliations have spoken against them, I do 
not know how long the Ministry will allow 
these huicuucrats to indulge in anti-national 
activities.

t o  *??>-
a s *  *pn^ffT $ 1

18 hrs.

MR. CHAIRMAN : The bell is being
rung.-.now ihere is quotum.

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
Sir, I want to put it on record. We are 
here in suflicient st enuih But it requires 
two parties to make a debate. If there is 
nobody present on the other side, I am 
addressing this particularly to members 
belonging to the Jana Sangh party, who 
raise the question of quorum, there, cannot 
be any debate. On this side Members are 
present when there is lively interest in the 
debate. It is not the unilateral responsibi
lity  of one party to maintain the quorum 
howsoever big that party may be. There 
should be some persons on the other side 
who should keep the debate going. (Inter 
ruptiom)

MR. CHAIRMAN : Order, order. I
am on my legs. Please sit down. I made 
an informal request to Mr. Bade to prevail 
upon Mr. Kachwai not to stand on his right 
so far as the demand of quorum is con
cerned. However, if the Member wants to 
insist upon his right, all that I can do is to 
ring the bell and call for the quorum. That 
is all. Now, wc continue with the debate. 
Shri B. N. Shastri may continue now.

SHRI K. S. CHAVDA : Sir, you 
reques Mr. Bade to prevail upon Mr.
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Kachwai not to raite the question of 
quonm . B it you should also requrst the 
party in power so that they can ask their 
Men.bers to icmain present in the House.

MR. CHAIRMAN : This is the end of
the matter. I do not want te escalate thin 
controversy any more. Already sufficient 
time has been wasted on this. Shri B. N. 
Shastri to continue his speech.

SHRI BISWANARAYAN SHASTRI : 
Sir. what I was saying was that there is no 
national policy on oil When will the 
country attain self-sufiicicncy in producing 
crude oil and when will the fcieign com
panies which are operating in India not 
have their licence ? I would request the 
hon. Minister to evolve a national policy on
oil so that other Programmes can be fixed 
up.

The O. N. G. C. has indulged in anti
national activities so far as it ccn;erns the 
economy of ths country. They have indulged 
in extravagant expenditure. Regarding 
O. N. G. C. in the Fa*tern region which is 
in Assam, they acquired property fiom the 
Assam TeaCompanyat an extra-ordinary pi ice 
which is more than what the party demanded. 
This matter was raised »n Parliament by me 
and the then Minister of Petroleum and 
Chemicals promised a C. B. I. inquiry. 1 
do not know the result of that inquiry. I 
would request the hon. Minister to place the 
report o f the C. B. I. inquiry on the Table 
of the House.

Again, regarding pipeline, this question 
was raised in this House, and a Commission 
of Inquiry was appointed. That C ommission 
oflnquiry was appointed two years back., 
in August 1970. They were to submit their 
report within a period of six months, but we 
find that the time has btcn extended more 
than there times. What is t reason for this ? 
the reason. The hon. Minister should take the 
House into confidence and tell the House 
whether the ONGC or the Indian Oil Cor
poration or his Ministiy is no* cooperating 
with the Commission of Inquiry. Why has the 
time for submission of report been extended 
by about two years ? It is a very serious 
matter. Therefore, f  request the hon. 
Minister to take the House into confidence 
and tell us about it.

Regarding the Indian Oil Corporation 
affairs, I would like to say that some 
bureaucrats at the top conspire together to 
deprive the nation of its due. Mr. Goswami 
and the other previous speakers had men
tioned about it elaborately. Thciefore, I do 
not want to repeat all those points. But I 
would like to point out one thing that, when 
a new ag'cement or a new deal comes up, 
the bureaucrats combine together to have 
peisonnaI benefits for themselves. I hope, 
the lion. Minister who is presiding over this 
Miimtiy will keep himself alive to tins 
conspiracy.

In the Report regarding refining crude 
oil, there has been a mention about Baiaum 
refinery anti other refineries. Bui the Report 
is ominously silent about the expansion of 
the Nunmati refinery. It was started that 
the 0 75 million tonne capacity of Nunmati 
refinei y would be expanded to more tiian 
one million tonnes, but nothing has been 
mentioned in this Report I do not know 
what is the reason, what prevents the 
Ministry from mentioning those things.

Regaiding Bang/iigaon refinery, it was 
mentioned here that it was under considera
tion or th it it was in an advanced stage. It 
is not known when the refinery will start 
production.

MR. CHAIRMAN : The hon. Member
may please conclude.

SHRI BISWANARAYAN SHASTRI : I 
have only two points more.

One is regarding the royalty on crudc 
oil. There is a demand from the Govern
ment of Assam for raising the royalty on 
crude oil. The Prime Minister was kind 
and generous enough to raise the royally to 
some extent, but that is not suffi.'ien t ; con
sidering the poor condition of the State, I 
request that the royalty be raised f.om Rs.
10 to Rs. 15 per tonne of crude oil.

The other point is about sales-tax. From 
Assam crude oil is pumped out to Barauni 
and other places. But the sales tax on 
crudc oi! is not received by the Government 
of Assam because it is said that it was 
transacted somewhere else. It is logical that* 
when the oil comes out from Assam, at the 
beginning stage, there <hould be sales-tax
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a n d  th e  sales ta x  shou ld  go to  the G o s e rn ' 
m c n t o f  A ssam

One m ore p o in t regard  ini? em p loym en t It 
is a licnerat gi levance am o n g  the  pcop  c o f 
A ssam  th a t even Ioi th e  low -paid  em plosm ents, 
w ith  a su laiy  o f  R s 100 o r  200, people  a ie  
n o t re c an te d  from  \ \ s i m  1 can give certa in  
in s ta n ce s  C h o w k id a is , d a f t ru s  and  d uvers  
ire  ic c ru i t td  fiom  si m cw hete  else l o t  
in s tance , if ih e ic  is j  vacancy fo r si oh po  ts 
»n the O N G C  m the east m  region Uie> do  
no t rcc tutif fiom  the  local people thc ie  , 
they ic c ru it fio m  D c h ia  D un  or som e o ther 
place W hs si oi Id th t 1< cal | eoplc o f  
A ssam  be d e p ri\« d  t f  si ch t p p o rtu n u ies  ' ] 
am  n o t say ing  b  nit h u h  < thccis  tJicv a ie  
selected on  m c n t i n an a ll In d it b is is  I 
im  on lv  s p e ik in g  abo  t |um  ir othccss and 
d c ik  , d a f t lies, chow lid a r s  d i n e s ,  etc

T h e ie  ilso  they  a re  not a p p o in tc J  ftom  
the local people

A g u n  one  po in t o n !\ H i uf fh p rc c  o f 
pet i o leum  an d  gas an d  o th e  . l i d  th  ngs 
A ssam  p roduces crude oil bi t tl e pi cc o f pet*- 
lo leu m  is the h ighest in A ssam  in Inu ia  O ne 
litre  o f  pe tro l is R s . I **0 in Ass un  bu t vou 
in q u ire  m  D e lh i, B om ba\ o r e 's e u J c i c  it is 
k s s  than  R s I 40 R ega idm g  I PG  which is 
used  foi d om estic  c o nsum ption , the price o f 
tl at gas is the  h ighest in A ssu n  1 do  no t 
know  the  reason fo r th a t But 1 \u u1d  
lequest the  h o n  M in is te r  to  k in d s  look 
tn to  it a n d  fix a  u n ifo rm  p rice  a ll over 
In d ia

W ith  these  w ords, 1 su p p o rt the 
Demands

3T9T7T faj? JTTTPTf'T *T§T

«ftTT HT 3T3r 5FTJTT % *TTq?
% fecr fsp ?V( % <T? fft*f
9PT f t  t  ^  V? *r cfTrTfSf T l

« r m  *rer |  s ’#  * t*t fa?r%
$ «*rV s ^ f t

ft*T?T ScT̂ ft 5UT*?T I  f a  W  f^T  V£X
$9  f t  arfTcT 1 1  t  srrsr 
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W *rs?t % 50 < m > r f ta r  |
a to  ? w t  g*r 20 sfffrenr til*
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T O R T  ffTST]
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^  f«n? ^ ctt $ 1

sh % *tt*t *rr*r ^  ar* $ ** sr*tt 
T̂T̂ cfT g far% mm ^t snfV'Rjft 

?T3R% f — sfT €t
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t  f?RT f t  araf ?fr % gm afrr f f w  
?ff̂ T fRcTT i  I

SHRI RAJA KULKARN1 (Bombay—

North-East) : The nation’s oil policy ts
undergoing various stresses and strains since 
1971. During the last decade from 1961 to 
1970 Indian oil policy was mamfy directed 
to develop its own indigenous re>ources for 
production of crude oil to a large extent as 
far as possible and creating the machinery 
which resulted in the formation of the Oil 
and Natural Gas Commission with an 
Act of Parliament in 1959. Out national
oil policy was dependent upon creating its 
own machinery, refinery and marketing capa
city, to increase their share in the marketing 
side o f petroleum products and refinery 
products. So fai as these limited objectives 
are concerned, our oil policy has no doubt 
succeeded. The success is due to our policy 
of depending less and less on foreign influ
ences and foreign monopoly concerns. Today 
the IOC, along with its refining and 
marketing capacity, is controlling more than 
50% of the consumption. In marketing its 
share is more than *>0%. The production m 
respect of the rafinery output is more than, 
half

In 1971 the picture in the international
oil world started changing and troubles and 
disturbances came up in our national policy. 
The point has come for consideration 
whether we are likely to become self*sufficient 
not only in products of petroleum and in 
refining capacity, but also in the production 
of crude. In 1971, was realised that the 
whole crux of our oil policy depended on an 
adequate supply of crude to our refineries, 
existing as well as projected. Is our indi
genous production programme adequate 
enough to meet the demands of the country 
so as to make it self-suflicicnt in the matter 
of production of crude 7 But with the 
changes that have taken place in the inter
national crude oil areas, especially in the 
Middle East countries, the Persian Gulf 
countries from where we import crude, it 
was found in 1971 that instead of becoming 
more and more self-sufficient, we were be
coming more and more dependent on the 
Persian Gulf countries. Our import bill 
which in 1969-70 was Rs. 94 crores is 
expected to go up Rs 184 crores by 1974, In 
1970-71 our requirement of crude oil for 
refining in all the refineries, private as well 
as public, both indigenous as well as im
ported crude put together, was about 1846 
million metric tonnes. Out of this, hard !y 
7 or 8 million tonnes was indigenous and
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the rest was being imported. By 1974 it is 
expected that our requirement of crude 
would be a little more than 26 million 
tonnes. That means that we shall have to 
import more than 17 to 18 milbou tonnes. 
Looking to the performance of the ONGC 
and looking to the resources as well as the 
exploration activities, we shall have to he 
more realistic. It appears that the ONGC 
as well as the Oil India both put together 
vwll not be able to cope up with the require
ments by exploring oil, drilling wells, 
increasing the production of cnide to meet 
the requirements of the country. So, it means 
that the countty will have to spend more 
of foreign exchange during the next three or 
four years than we did during the last 
decade. If this is the situation, then what 
is going to be the main objective of our 
national oil policy during the seventies ?

Apart from our efforts to inerease our 
indigenous production, during the seventies, 
we shall have to  find out alternative sources 
of commercial eneig>. The crude oil policy 
is ultimately linked up with the planning of 
a total national fuel policy as a whole. We 
shall have to rely on the development of 
alternative souices of energy in our own 
country like electricity etc. Coal is becom
ing outdated and costly, and the coal 
deposits are not increasing. Therefoie, w; 
cannot rely on coil for commercial enrrgy 
and coal cannot contribute very much with 
an increasing share to the national fuel 
policy. Therefore, we shall have to depend, 
for instance, on the development of electri
cal energy, and there also, the elect tical 
power has to come from the nuclear energy. 
Though we are told that the national fuel 
policy is being examined, we find that we do 
not have a coordinated plan.

So long as we do not have a  proper 
plan, it is very difficult for this country to 
become self-sufficient in the coming decade 
in the production of crude to meet our oil 
requirements.

Another point which our national oil 
policy will have t'o tackle is the question of 
the relationship with the foreign companies. 
A demand has been made for their nationa
lisation. No doubt, this demand has a basis, 
looking to the performance of the oil com
panies in the past, including the political 
aspect. Political factor is~also no doubt

one of the important factors because in 
times of political crisis w» have to be care
ful to what extent we could depend on the 
foreign oil companies for the growing 
requirements of our country.

At the same time, we have to explore 
and find out what pattern of nationalisation 
is required. Government are trying to avoid 
taking a decision on (he question of nation
alisation of the three foreign oil companies 
in the country. If they have difficulties, if 
they ha\e the pioblem at the International 
level in getting crude supplies at a cost 
cheaper than what the oil companies are 
demanding for payment to their interna
tional associates, Government have to 
explore the possibility of developing com
mercial relations with the Persian Gulf 
countiies and enter into direct contacts with 
them on a Government to Government basis. 
In this, price will be a very important factor. 
They have also to find out wlicther the Arab 
countries which are producing a large 
quantity of oil from wmch we are getting the 
oil, will he in a position to continue to 
supply on a long term basis.

I will now come to the performance of 
ONGC, Last year the Ministiy announced 
the appointment of a Committee to go int> 
this quest,on. We a e told that till this date 
the Committee has not submitted its report. 
In the meanwhile, the PUC has made certain 
recommendations which need to be debated. 
There ate a lot of controvejsia! recommen
dations. 1 wou’d say that whether it is the 
IOC oi ONGC, a new outlook and approac h 
is required on the structuring the of public 
sector undei takings dealing witli the oil 
industry

SHRI DHAMANKAK (Bhiwandi) : I 
rise to suoport the Demands of the Ministry 
of Petroleum and Chemicals Enough has 
been said about the IOC’s performance. But 
there are good points also in regard to the 
operation of public undertakings under this 
Ministry. I will cite the example of Lubrezol 
India Ltd. Its production went up from 5,500 
metric tonnes to about 9,000 metric tonnes.

MR.. CHAIRMAN : He may continue 
tomorrow.

18.30 hrs.
The Lok Sabha then adjourned till Eleven

o f the Clock on Friday, May 5, 
M 2lVahakha 15, M 4  (SAKA).


